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Ref. No:M3/554273/2026
Date:08-06-2026

Collector’s Office,
East Godavari District,
Rajamahendravaram. 

From To
Smt. Kirthi Chekuri, I.A.S., 1.The Principal Secretary,
Collector & District Magistrate,    Environment, Forest, Science &
East Godavari District,    Technology Dept., Govt. of A.P.,
Rajamahendravaram.    Secretariat, Velagapudi, Amaravati
 2.The Advocate Standing Counsel,
    National Green Tribunal,
    Andhra Pradesh State.
Sir/Madam, 
Sub:- NGT – O.A. No.40/2023 (SZ) – Sri Mulagada Thrivikrama Rao Vs. Union of

India & Others – Alleged illegal quarrying operations in Sy.No.241 of
Nagampalli Village, Seethanagaram Mandal, East Godavari District – Reports
of District Mines & Geology Officer and Revenue Divisional Officer examined
– Factual report submitted – Reg.
 

Ref:- 1. Memo No.3147479/ENV/Sec.VI/2026, Dt.20.02.2026 of the Principal Secretary
to Govt., Environment, Forest, Science & Technology, Dept., Govt., of A.P  
2.Mail received from Standing Counsil of Andhra Pradesh in O.A No.40/2023 in
the National Green Tribunal, Chennai.
3.This Office Ref.No.M3/554273/2026, Dt.28.03.2026.
4.Letter No.O.A.40/2023, Dt.18.05.2025 of the District Mines & Geology Officer,
East Godavari District.
5.Ref.G/1079717/2026, dt.29.05.2026 of the Revenue Divisional Officer,
Rajahmundry.

***

  I invite kind attention to the references cited.

   I submit that Sri Mulagada Thrivikrama Rao filed O.A. No.40/2023 (SZ) before the
Hon'ble National Green Tribunal, Chennai alleging illegal quarrying activities in
Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East Godavari District. The
applicant alleged that quarry operations, blasting activities and excess excavation
undertaken by the quarry lease holders caused environmental pollution, damage to
agricultural lands and mango gardens and adversely affected the ecology of the
surrounding area.

  The Hon'ble National Green Tribunal, vide its orders dated 26.04.2023, directed the
Department of Mines & Geology and Andhra Pradesh Pollution Control Board to verify
whether quarry operations were being carried on without valid permissions and to submit
a factual report before the Tribunal. Accordingly, reports were called for from the District
Mines & Geology Officer, Rajamahendravaram and the Revenue Divisional Officer,
Rajamahendravaram.
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  The District Mines & Geology Officer has reported that quarry leases for Road Metal
were granted in Sy.No.241 of Nagampalli Village in favour of several lease holders. The
allegations raised in the Original Application primarily pertain to the quarry leases held
by Smt. N. Jeevendra and Smt. N. Kasi Annapurna, who were impleaded as respondent
Nos.7 and 8 before the Hon'ble Tribunal. The records reveal that the lease holders had
obtained statutory clearances including approved Mining Plans, Environmental
Clearance issued by SEIAA and Consent for Establishment and Consent for Operation
issued by the Andhra Pradesh Pollution Control Board.

    It is reported that the Consent for Operation granted by APPCB expired on
31.01.2023. Consequently, in compliance with the orders of the Hon'ble NGT, the District
Mines & Geology Department issued notices dated 12.05.2023 directing the lease
holders to stop quarrying operations until further orders. Accordingly, quarry operations
were discontinued.

  Subsequently, a joint inspection was conducted on 16.05.2023 by the officials of the
Department of Mines & Geology and the Andhra Pradesh Pollution Control Board. During
inspection, no quarrying activity was found to be in progress. The inspection team
assessed the excavated quantities, examined compliance with mining regulations and
verified the allegations made by the applicant.

  The inspecting authorities observed that the applicant's mango garden situated in
Sy.No.238/1B of Nagampalli Village is located at a distance of more than 200 metres
from the quarry lease held by Smt. N. Jeevendra and more than 250 metres from the
quarry lease held by Smt. N. Kasi Annapurna. The nearest residential habitations are
situated at a distance of more than one kilometre from the quarry area. It was further
observed that the safety distances prescribed by the Directorate General of Mines
Safety, Andhra Pradesh Pollution Control Board and Central Pollution Control Board are
being maintained.

  The District Mines & Geology Officer has further reported that the allegation that
quarry operations adversely affected Rajamahendravaram city and surrounding villages
could not be substantiated during inspection. The quarry area is situated approximately
35 kilometres away from Rajamahendravaram and no evidence was found indicating
environmental damage to the surrounding habitations or agricultural lands on account of
quarry operations.

    However, the inspection disclosed certain violations relating to unauthorized
excavation. In the case of Smt. N. Kasi Annapurna, unauthorized excavation of 1,115.78
cubic metres of Road Metal including overburden outside the lease area was detected.
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Accordingly, a demand notice was issued assessing a penalty and other statutory
charges amounting to Rs.7,35,221/-. Recovery proceedings under the Andhra Pradesh
Revenue Recovery Act, 1864 have been initiated and action is being pursued for
realization of the amount.

  Similarly, in respect of Smt. N. Jeevendra, unauthorized excavation of 32,816 cubic
metres of Road Metal and 8,204 cubic metres of Earth was detected. Accordingly, a
demand notice was issued assessing penalty and other statutory charges amounting to
Rs.4,09,34,679/-. Recovery proceedings have also been initiated under the relevant
provisions of the Mines and Minerals (Development and Regulation) Act, 1957 and the
Andhra Pradesh Revenue Recovery Act, 1864.

  The District Mines & Geology Officer has further reported that both the lease holders
have applied for second renewal of their quarry leases. However, in view of the
violations detected during inspection, proposals have been forwarded to the competent
authority recommending rejection of the renewal applications. The lease periods have
already expired and no renewal orders have been granted.

  The Revenue Divisional Officer, Rajamahendravaram, based on the report of the
Tahsildar, Seethanagaram, has reported that Sy.No.241 of Nagampalli Village is
classified in the revenue records as Government land (Mangala Vani) with a total extent
of Ac.105.42 cents. Field inspection revealed that the petitioner's mango gardens
situated in Sy.Nos.238/1B and 218/3B are in good condition and no damage attributable
to quarry operations was noticed. The petitioner continues to be in possession and
enjoyment of the said lands.

   The Revenue Divisional Office has further reported that the quarry operations
relating to the lease holders against whom allegations were made have not been
functioning for about eighteen months. No evidence was found to establish damage to
the petitioner's mango gardens or agricultural lands due to quarry operations.

   Based on the reports of the District Mines & Geology Officer and the Revenue
Divisional Officer, the following observations are made:

1. Quarry operations of Smt. N. Jeevendra and Smt. N. Kasi Annapurna were
stopped in compliance with the directions of the Hon'ble National Green Tribunal
and no mining activity is presently being carried out.

2. The applicant's mango gardens and agricultural lands are situated beyond the
minimum safety distances prescribed under the applicable mining and
environmental regulations.

3. No damage to the petitioner's mango gardens or agricultural lands was noticed
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during field verification by the Revenue authorities.
4. No residential habitations exist within the prohibited safety zone around the quarry

leases.
5. Violations relating to unauthorized excavation were detected by the Department of

Mines & Geology and necessary penal action has already been initiated.
6. Demand notices for recovery of Rs.7,35,221/- against Smt. N. Kasi Annapurna and

Rs.4,09,34,679/- against Smt. N. Jeevendra have been issued and recovery
proceedings are under progress.

7. The lease periods of the concerned lease holders have expired and proposals
have been submitted for rejection of their renewal applications.

8. Counter affidavit and factual reports have already been filed by the Department of
Mines & Geology before the Hon'ble National Green Tribunal.

  In view of the above, it is submitted that while the allegations relating to
environmental damage and adverse impact on the petitioner's mango gardens could not
be substantiated during field inspection, the violations relating to unauthorized
excavation detected by the Department of Mines & Geology have been acted upon and
necessary penal and recovery proceedings are being pursued in accordance with law.

  The above factual report is furnished for placing before the Hon'ble National Green
Tribunal, Chennai in O.A. No.40/2023 (SZ).

Encl. As above.

Yours faithfully,
SANUGOMMULA BHASKAR

REDDY
For Collector,

East Godavari District,
Rajamahendravaram.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From
D.Phani Bushan ReddY, tt/.Sc.,
District Mines and Geology Officer,
RajamahendravaTam

Madam,

To
The Collector & District Magistrate,
East Godavari,
Raja mahend ravara m.

Letter No,O.A.40/2023, Date:18.O5'2025.

Sub:

Ref: O.A.No.40/2023 filed by Sri Mulagada Thrivikrama Rao before the
Hon'ble National Green Tribu na I

x**
I invite klnd attention to the subject and reference cited and submit that sri

Mulagada Thrivikrama Rao before the Hon'ble National Green Tribunal vide

O.A.No.40/2023.

In view of the above, I submit herewith the detailed report on O.A.No.40/2023
filed by Sri Mulagada Thrivikrama Rao before the Hon'ble National Green Tribunal for
taking further necessary action in the matter.

Yours faithfully,

Distr tn es logy Officer,
Rajamahendravaram

copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of
information.
Copy submitted to the Advocate, Standing Counsel for Government of Andhra Pradesh,

A.P, POLLUTION CONTROL BOARD, Chennai for favour of information.

Mines and Minerals - O/o District Mines and Geology Officer,
Raja ma hendrava ram - O.A.No.4012023 filed by Sri Mulagada
Thiivikrama Rao before the Hon'ble National Green Tribunal
regarding illegal excavation and transportation of gravel in

Sy.No.23B-18 of Nagampalli village, Seethanagaram Mandal, East

Godavari District and the farm land affected due to pollution and
rocks exposed due to blasting in quarry leases - Action taken -

Detailed Report Submitted - Reg.
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1.

Detail report on O.A.No.4Ol2023 submitted to the Advocate, Standing
Counse! for Government of Andhra Pradesh, AP Pollution Control Board,

Chennai.

i<**

I invite kind attention to the subject and reference cited and submit that the
Hon'ble National Green Tribunal vide Hon'ble NGT orders dt,26.04.2023 in
O.A.No.40/2023 made the following order.

"L. The case of the applicant is that afterthe consent granted by the Andhra Pradesh
Pollution Control Board in favour of the Respondents Nos.7 & B (Smt. N. Jeevendra
& Smt. Kasi Annapurna) expired in the month of January 2023, they have been
continuing the mining which is illegal.

2,Let the Department of Mines and Geology state whetherthe lease granted in favour
of Respondents Nos.7 & B(Smt N.Jeevendra and Smt N. Kasi Annapurna) is stiil in
force or come to an end. If so, we direct the appropriate authorities viz,, the Andhra
Pradesh Pollution Control Board and the Department of Mines and Geology to take
appropriate action and stop quarrying forthwith and file a detailed report to this
Tribu nal."

In this connection, it is submitted that in the petitioner Affidavit Sri Mulagada
Thrivikrama Rao stated that he is having an extent of 2.54 acres in Sy.trto.23B-iB of
Nagampalli village, Seethanagaram Mandal, East Godavari District and the farm land
affected due to pollution and rocks exposed due to blasting in quarry leases, Further
stated that excess excavation conducted by lease holders caused revenue loss.

Further, it is submitted that as per the records, the following leases were
granted in Sy.No.241 of Nagampalli village of Seethanagaram Mandal of East
Godavari District basing on the NoC issued by the Tahsildar, Seethanagaram vide
RCs mentioned in the table in different dates in favour of individuals/stone crushing
u n its.

51.

No

1

7

41L070L32

3 4 1 1070 133

4 1 1050 13s

411100146

Smt N.Kasi

An1epumq __ _
Smt.N.Jeevendra

M/s Sri Gowri
Shankara metals
Sri Gowri Sankara
Meta ls

M/S
CHAMUNDESWARI

MINERALS

Naga mpa lle

Naga mpa lle

411060137 Sri M.Ramakrishna

2 CTO

Expl red

CTO

Expired

working
4

Nagampa lle

41.1.140362 M.SRHARI REDDY Nagampalle

5

6

41.7L50422

Out of the above leases, the petitioner filecl O.A. against quarry lease held by
Smt N.Jeevendra and Smt N. Kasi Annapurna mentionea at Sl.No.2 & 3 in the above
table as unofficial respondents and Department of Mines and Geology is 4rh
respondent and District Collector, East Godavari is 3'd respondent. The ltatutory
clearances obtained by the lease holders as here under.

1 Name of the Lease Holder Smt N.Jeevendra Smt N.Kasi Annapurna

2

Name of the Lease

Holder
Village

Sy.

No
Extent
in Ha

Mineral
Tahsildar,

Seethanagaram
NOC

Lease

period upto
Statu s

241 1
Roa d

Metal
( B)es3le3,

dt.19.1 1.1993

241, 7.21.
Roa d

Metal
A8512021,

dt.15.03.2021

241, 0.785
Roa d

Metal
A8412021.,

dt.15.03.2021

24L 1
Roa d

Metal
B/4sL12022,

dt.27.LL.2002

16-03-2026

10-04-2025

1,0-04-2025

working

3t-03-2024

Nagampalle

Nagampalle

241 1

1

Roa d

Metal
B/80l2oo8,

dt.16.02.2008 01-09-2025 Renewal

Renewal241 Road

Metal
B/ts)/2003,

dt.29.04,2003
2 1-10-2030

Nagampa lle 24t Roa d

Metal

B/82/2003,
dt.03.03.2003 3L-03-2024

Non

working

8 Sri Hari MetalWorks Naga mpalle 24L 2.00
Roa d

Metal
A/4241201.7,

dt.30.08.2017
14-03-2038 Working

SI.Noi
I

Content Description Description

Extent 1.94 Acresl0.785 Hects 3.00 Acs/1,214 Hecs

Lease ld 
]

I

Il-----t

-

I

--1---1-

1.619
I
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2

3 G rant order issued by the
Dy,Director of Mines and
Geology, Kakinada

Part transfer

Proc, No, 37 73/ et/ 2007,

Dt.22-1,7-2007

i 1st renewal:

Proc. No. 927 /QI/2021,

Dt.22.02.2022

Part transfer
Proc.No.2073/Q/2007,

Dt.05- L7-2007 valid upto
1 0.04.20 1 5

4 Work order issued by the
Asst. Director of Mines &
Geology,
Raja mahend rava ra m

1st renewal

Proc. No. 9799 I Qt I 20t4,

Dt.23.03.2022
w. e. f. 1 1 ,04.20 1 5
upto 10.04.2025

valid

5 Lease Penod

Environmental Clearance
issued by SEIAA, Ap

Consent for
Establishment issued by
APPCB

Consent for Operation
issued by APPCB

6600/APPCB/ZO-
vsP/KKD/CFO/2022,
dt.76.03.2022 valid upto
31 .01 .2023.

6

7

o

9

Further, it is submitted that in obedience of the NGTorders in O.A.No.4O/2023,
this office instructed the lease holders to stop quarrying operations until further
orders vide Notice No.9799/Qt/20L4, dt.12.05.2023 to Smt Ni.Jeevendra and Notice
No.9797/Q7/2014, dt 12.05.2023 to Smt N. Kasi Annapurna who are respondent 7
& B and complied Hon'ble NGT orders.

Further, the alleged quarry leases for Road Metal and Boulders in Sy. No: 24L
of Nagampalli Village, Seethanagaram Mandal, East Godavari District over an extent
of 0.785 Hects held by Smt N.Jeevendra and over an extent of 1.214 Hects held by
Smt N'Kasi Annapurna were inspected by the Technical staff and Surveyor of Olo
District Mines & Geology, Rajamahendravaram along with Asst, Environmental
Engineer(AEE), APPCB, Kakinada on 16,05.2023 and assessed the excavated
quantity and submitted relevant reports. Further submit that at the time of
inspection, no workings going on in the leased areas. As per approved mining plans,
it was stated that open cast mining method with controlled blasting is required for
excavation and can be done by rock breakers etc.,. The lease holders have made an
agreement with blasting license holder Sri M.Nagendra Reddy(Licence

Pa rt tra nsfer
Proc. No. 37 L4 / QL / 2007,

Dt.22-77-2007

1st renewal:

Proc.No. 926/Qt/2021,

Dt.22.02.2022

Proc.No. 2074/Q/2007,

Dt.05-11-2007 valid upto
1 0.04.20 1 5

Part transfer

Proc. N o. 97 97 / Qt / 20t4,

Dt.23.O3.2022
w.e.f. 1 1.04.2015 valid
upto 10,04.2025

1st renewal

Part transfer w.e.f
05.11 .2007 to 10,04.2025

Part transfer w.e.f
05,11 .2007 to 10.04.2025

Mining Plan approved by
the Dy.Director of Mines
and Geology, Kakinada

Lr.No. 926/Q/202t,
23.03.2022 valid
22.03.2027

dt Lr.No.927/Q/2ozt,
upto I 23.03.2022 vatid

I 22.03.2027
I

dt
u pto

s ErAA/APIVZM / tvtrN / 7 / 202
7/3347, dt 26.07.2022
valid upto 25.07.2031

sErAA/APIVZM / tvtrN / 7 / 202
7/3347, dt 26.07.2022
valid upto 25.01.2033

6600/APPCB/ZO-
vsP/KKD/CFE/2022,
dt.ts.02.2022 valid upto
14.02.2027 or expiry of
lease period wh ichever is
earlier

6s9B/APPCB/ZO-
vsP/KKD/CFE/2022,
dt.75.02.2022 valid upto
74.02.2029 or expiry of
lease period whichever is
ea rlier

6598/APPCB/ZO-
vsP/KKD/CFO/2022,
dt.76.O3.2022 valid
31.01 .2023.

upto

I

I

I

-
l

It

I

I

i_t
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No.E/HQ/API221688(E51917) for conducting blasting operations in their quarry
leases, which are valid upto 10.04.2025.

Further, it is submitted that the Petitioner Sri Mulagada Thrivikrama Rao has
stated in O.A. No 40 of 2023 that he is having an extent of 2.54 acres in Sy. No.238-
1B of Nagampalli village, Seethanagaram Mandal, East Godavari District and enclosed
village map. On perusal of information, the inspected authorities have identified the
land and noticed that the area covered with lVango trees and situated towards West
direction at distance above 200 mts from the quarry lease held by Smt N.Jeevendra
and above 250 mts from the quarry lease held by Smt N.Kasi Annapurna. The above
two leases were granted in R.S.No.241 of Nagampalli Village, Seethanagaram
Mandal, East Godavari District, the residential houses located more than 1Km
distance. As per lvlines Safety Department and APPCB norms 500 meters distance
from residentlal locality is sufficient. Whereas in O.A.304 of 2019 prescribed by the
Central Pollution Control Board (CPCB) that minimum distant of 200 meters from
inhabited sites to be maintained when blasting is involved. The present case is more
than 200 meters distance in between quarry face and mango garden periphery of the
petitioner land. There is no residential houses within the vicinity of the quarry.
Further, the allegation of petitioner is dust pollution caused by illegal mining is not
only effecting the farm and the village and also Rajama hendravara m city is also far
away from truth. The petitioner contended that Nagampalli village is adjacent to
Rajamahendravaram is far away from truth. The actual distance is 35 Km from
Rajamahendravaram via Koru konda.

The flndings of the inspecting authorities as here under

1. The lease holder smt N.Jeevendra excavated quantity 4976 cum of Road Metal
within lease area and obtained dispatch permits for a quantity 4810.82 cum. The
difference quantity is 165.18 cum (below 4olo of permitted quantity). overburden
removed quantity arrived as about 3100 Cum, which is utilized for formation of
ramp.

2. On observing the worked pit in quarry lease held by Smt N.Kasi Annapurna, it
consists of red coloured soil intermixed with Boulders. The excavated quantity
arrived as 7520 cum within leased area and obtained dispatch permits for a
quantity 6404.22 cum of Road Metal. The lease holders smt N.Jeevendra and smt
N.Kasi Annapurna developed ramp combindely and utilized the overburden soil for
formation of ramp.

3. Excavated quantity of Road Metal including over burden (soil) towards west
direction outside the quarry lease area held by smt N. Jeevendra is 41,020 cum,
which is not covered under payment of s.Fee. which is a violation under Rule 26( 1j
of APMMC Rules. For which action will be initiated as per ApMlvlc Rules, 1966.

soonafter, the above findings were made and reported to the collector &
District lvlagistrate, East Godavari District vide 1r.No.1634/NGT/2023, dt.19.05.2023.

Further, this office has submitted counter Affidavit in o.A.No.4o of 2023 along
with Annexures to the Advocate, Standing Counsel for Govt. of Ap, AppCB, TTD
Supreme court of India, Chennai to file counter Affidavit before the Hon,ble NGT, sz,
Chenna vide Lr. No. 1 63 4 / NGT / 2023, dt.22.05.2023.

1, Present status of Quarry Lease pertains to Smt.Kasi Annapurna:

Based on the loint Inspection report dt. 16.05.2023, the District Mines &Geology officer, Raja mahend ravara m has issued Notice vide Notice
No.9797 /Q7/2o14, dt,25.o4.2024 to smt. N. Kasi Annapurna and requested to explain
the reasons as to why action should not be initiated against her as per sub-Rule (1)
of Rule 34 of APMMC Rules, 1966 for excavated quantity of 1115.78 cum of Road
Metal including overburden outside the quarry lease area in sy,No.241 of Nagampalli
vg, seethanagaram tvldl, East Godavari District without any lawful authori-ty(copy
enclosed).
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Further, the District Mines & Geology Officer, Rajamahendravaram has issued

Demand Notice vide No.9797/QL12014, dt.30-09-2024 to leaseholder Smt.N.Kasi
Annapurna to pay total penalty amount of Rs. 7,35,22L/- (Copy enclosed) as detailed
below

Mineral
Total qty
evaded in

CUM

Seign fee

(Rs.90 per cum
for RM)

in Rs.

Penalty

(05 bmes NSF)

in Rs.

DMF

(300/o on NSF)

in Rs.

MERIT

(20lo on NSF)

in Rs.

Consideration
amount T inotal

Rs.

Road Metal 1,1 l6 5,02,200 30,132

Further, this office vide Lr.No,9797lQLl20t4, Dated:03-10-2025 has

requested the District Mines and Geology Officer, Kaklnada to issue a necessary

certificate for Rs.7,35,22L1- in favour of Smt.N.Kasi Annapurna for collection of
arrear amount under RR Act, 1864 and as per section 25 of M&M (D&R) Act,1957 so

aS to enable this office to take further necessary action in the matter.

This District Mines and Geology Officer, Kakinada vide Lr.No.926/Ql/202L,
Dated:08-10-2025 has issued certificate (copy enclosed) for recovery Mineral

Revenue arrears amount of Rs. 7,35,22L/- from Smt.N.Kasi Annapurna, W/o Surya

Prakash Rayudu, D.No.5-68, Danavaipeta, Chagallu Village and Mandal, East

Godavari District and recover the same under provisions of the Andhra Pradesh

Revenue Recovery Act,1864. The above due amount recoverable which is occurred

in district as per Section 25 of MM (R&D) Act,1957 and as per the power conferred

under Section 52 B of A.P. Revenue Recovery Act,1864 through G.O.Ms.No.66,

Revenue Department (I.R) Section, Dt.02,06.2005( Copy enclosed).

This Office vide 1r.No.9797lQL|ZOL4, Dated:23-L0-2025 has addressed a letter
to The Tahsildar, Nagampalli Mandal to furnish the details of Movable and Immovable
property of Smt.N.Kasi Annapurna, W/o Surya Prakash Rayudu, D'No'5-68,
Danavaipeta, Chagallu Village and Mandal, East Godavari District so as to initiate
further necessary action for recovery of Mineral Revenue Deus of Rs' 7,35,22L1- and

remit the same to the Govt. exchequer (copy enclosed).

Meanwhile, Smt.N.Kasi Annapurna has filed an application for grant of 2''d

Renewal of quarry lease for Road Metal over an extent of 1.210 Ha in Sy.No.241,

Nagampalli Village, Seethanagaram Mandal, East Godavari District on 06-01-2025'

Subsequently, this office has submitted proposals to the District Mines and

Geology Officer, Kakinada for rejection of 2nd Renewal quarry lease application

filed by Smt.N.Kasi Annapurna, W /o Surya Prakash dt.O6-O1-2025 for Road

Metal over an extent of 1.21O Ha in Sy.No.241, Nagampalli Village, Seethanagaram

Mandal, East Godavari District vide T/o Lr.No.72/RQLl2025, Dated:25-02'2026.

2. Present status of Quarry Lease pertains to Smt.N.Jeevendra:

Based on the Joint Inspection report dt.16.05.2023, the District Mines &

Geology Offlcer, Rajamahendravaram has issued Notice vide Notice

tito.gzbgle Llzot4, dt.20.05.2023 to Smt.N.leevendra and requested to explain the

reasons as to why action should not be initiated against her as per Sub-Rule (1) of

Rule 34 of ApMMC Rules, 1966 for excavated quantity of 32816 cum of Road Metal

and BZO4 of Earth (overburden considered as Earth) in the quarry lease area

Sy.No.241 of Nagampalli Vg, Seethanagaram Mdl, East Godavarl District without any

lawful authoritY( CoPY enclosed).

The District Mines & Geology Officer, Rajamahendravaram has issued Demand

Notice vide No.gTgg/Qt/20t4, d{.27.06.2023 to leaseholder smt.N.Jeevendra to pay

total penalty amount of Rs.4,09,34,679/- (Copy enctosed) as detailed below.

100,440 7,35,2212009L,00,440

(one trme of NSF)l

in Rs. 
I

I

I
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Mineral

Total
qtv

evaded
in cum

Seign fee

(Rs.90 per
cum for RM

and Rs.45 per
cum for

Penalty 1ro
times NSF) in

Rs.
Earth )

in Rs

DMF 1:oozo

on NSF) in
RS.

Consideration
amount lone
time of NSF) in

Rs.

Tota I

32816 l, ZS,SZ,++O 2,95,34,400 8,86,032 59,069 29,53,440 3,63,86,381

Earth B2O4 i 3,69,180 36,91,800 t,70,754 7 3 B4 3,9, 180 45,48,298

33,22,620 3,32,26,200 9,96,786 66,453 33,22,620 4,09,34,679

Road
Metal

Total

Further, this office vide 1r.No.9799lQLl20L4, Dated:03-10-2025 has requested
the District Mines and Geology Officer, Kakinada to issue a necessary certificate for
Rs,4,09,34,679/- in favour of Smt,N.Jeevendra for collection of arrear amount under
RR Act, 1864 and as per section 25 of M&M (D&R) Act,1957 so as to enable this office
to take further necessary action in the matter.

This District Mines and Geology Officer, Kakinada vide Lr.No.927/QL/202I,
Dated :08- 10-2025 has issued certificate for recovery Mineral Revenue arrears
amount of Rs. 4,09,34,679/- (Rupees Four Crores Nine Lakhs Thrity Four Thousand
Six Hundred and Seventy Nine Only) from Smt.N.Jeevendra, W/o Veera Venkata
Satya Subba Rao, D.No.2-80, School Veedhi, Near Kalyana Mandapam,Nelaturu,
Chagallu Village and Mandal, East Godavari District and recover the same under
provisions of the Andhra Pradesh Revenue Recovery Act,1864. The above due
amount recoverable which is occurred in district as per Section 25 of MM (R&D)
Act,1957 and as per the power conferred under Section 52 B of A.P. Revenue
Recovery Act,1864 through G,O.Ms,No.66, Revenue Department (I.R) Section,
Dt, 02. 06. 2005 (Copy e ncl osed).

This Office vide Lr.No.927|QL/202L, Dated:23-t0-2025 has addressed a letter
to The Tahsildar, Nagampalli Mandal to furnish the details of Movable and Immovable
property of Smt.N.Jeevendra, W/o Veera Venkata Satya Subba Rao, D.No.2-BO,
School Veedhi, Near Kalyana Mandapam,Nelaturu, Chagallu Village and Mandal, East
Godavari District so as to initiate further necessary action for recovery of Mineral
Revenue Deus of Rs. 4,09,34,679/- and remit the same to the Govt. exchequer(Copy
enclosed).

Meanwhile, Smt.N.Jeevendra has filed an application for grant of 2nd Renewal of
quarry lease for Road Metal over an extent of 0.785 Ha in Sy.No.241, Nagampalli
Village, Seethanagaram Mandal, East Godavari District on 06-01-2025.

Subsequently, this office has submitted proposals to the District Mines and
Geology Officer, Kakinada for rejection of 2nd Renewal quarry lease application
filed by Smt.N.Jeevendra dt.O6-O1-2025 for Road Metal over an extent of 1.21O
Ha in Sy,No.241, Nagampalli Village, Seethanagaram Mandal, East Godavari District
vide T/o Lr.No.73 / RQL/ 2025, Datedz25-O2-ZOZ6.

In view of the above, I request the Advocate, Standing Counsel for
Government of Andhra Pradesh to apprise the above facts before the Hon'ble NGT,
Chennai.

eology Officer,Di
Rajamahendravaram

MERIT
(2o/o on

rusn; in
Rs.
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Annexure 4 A

N I!oL( l(unlnr,
Iirrirollll1{'rrl,rl UtlAil]rtr

ANDHITA PRADESII POLLUTION CONTROI, I]OARD
RIGIONAL OFFICI]

l'1{l A_o L ll)1, llr\tl,\NnY1 \l'Iif li ,1 li I \ '\ 0 i - 5 3 I lr 0 5

l'}h 0tJtJ t 2ll7'lll1,t,
Ii rr,ril:r,,lil((t'rc 1 (i rl)t)(l).gir\,.irl

\\'ol,\i lr .rlrIcl).ill.ri( irr.

[}lr D:rtr:: l)-€3-20211

Sub:

ll cl:

AI,PCB - l{() - l(.rl<inada - (iorrrIlirint tilccl by s|i M!rllu;r(lr r\fvirrticsw.rf ll.ro(cltitta

ItlrlrLr), Nrgarnlr,rlli . {V), Sceth;lrl;rgrrr'.rrlr (ll), llasl (;o(l'l\"lli l)islli!t ilgirirrsl

up"r,itio,,r'ot lviirrinig activity of Slllt I(ilsi AtlttitPrrt tl;t, Sy No: 24 1' Nallilrrrl)irlli IVJ'

St:t'lltattagat atn INlJ, li.rst (ir-rdrlvnri I)istricr -Notice'lsstretl- Ilcg

l)CIrOOrrlcrNo.f,5gt)/Al'l'Cll/70-VSl'/l(liD/Cl:O/21)22'Dt"l6'nl\")022''1'hiclr
!1,rs e:pirt'tl on .i 1 0 1.2{)2iJ.

2) t,(,rrrpl.litrl iilcLl lr!SIi Ilrrl,tllrtl,l ;\rvirl(lrs\i'ilr l('r(rl(:hrlrx 1l'rirrrl i" I r;1 i r I I 1t r i I i lI l'
' S,,"t1r.,,,,,j1,,,,,,,, itutl, l;a,rt (iod.lrari DislriLt 

'lP,ililrst 
(rl)cl'ltir)n:; ol Nlirritrill

acLivit! 0l 5ntr l(rl|;i r\rlraILrIn.r, 5v.No: 2.1.1, NJ(irilll).rili {vl, sl]r llr.rrrrl!rrilrll

( ['1 ). la;rsl (;o(l.l\',rl i 1]istl i( t

WlluLIAS v()ll i]rc ollcratillil tllc lllllle lll lltc Ilanlc 'ltltl stylc <ll Stlll I(itsi

Ar0lpurla, Sy.No: 241, N;rgarrrpalli IV), Scclll'rn'lgJr arn IH)' llJst t;otlilvJri l)istri(:t

lirr !lirrirrg ol lload ir'lctal .! Buildillg sloDc ol l.:irp'r(:ity 2:l'1)40 rul/ittlrlu!ll over irll

c\rentol 1.21'l5lli.

WttEREAS lloltlrl isstrcti (lj"O to yL)tlI ltrirtc vitic telerctrct' 1" cite(l' dtrly sliplllating

cerlllil c()n(iltiolls Ivllicll wils exllil ecl tttt 31 01 2023'

wllgttEAsVi(l0fCl.C].cll(c2rliitiLccl,llreli]rrar.tlt.cccivctlctrtlll.tl,titltlloll.]l)],sl.i

Nlrrlrrgirtla At vinrloswnr Il.ro(Chirur ilirbu), NagJrnl)irlli (V), Sccthanrgararrr (trl)' Itlst

co(lilvirri l)istnct cot'nPlliliillg tltat Stnt l(ltsi AnnapLtrtta, Sy'No: 2'tl' Naglrrrrplrlli (V)'

Sccthutragaritrlr IM), liast Go(iitvari Dislrict cllusirlg hugc dlrst itn(l sotrrd l)olluLion

duc lo lllastit)g ;r.tivitY

wllEIIEAS, th{) rrlinc shirll apply lot retlc\1'al al lo st 120 clays belirre the ('xpiry oi

rl1.colrscttLlorol)rl-,rlli)n'tsrcqLttrt'rl !rllllel scrLioll 25/2() ol rtr( \VJlcl (l'lcvclllioll

rr)rl (lorllrol t)l l)ollutiorr) nct,1974 an(l Ltntlc:t scctiotr 'll/'21 of the Air'{l'rcVerltiolr

Jn(l (i)rrtrol ol l'olluliou) Act, l9lil'

llc!ce yott rttc llctctly (liroctc(l to Shor'r'clttt:c as L() wllv ilcti(ln sllolll(l !)ol ll0

iniliJtc(i dgaillsl' !'(ltlr nlille lol ollcriltillg !vltllorrt v'riitl Ci"O of thc lj{)'lr(l ;ts tctlt'titccl

u|rtlcl secti()ll 25/26 rtf thc water (Plevclltion iln(l (lollLrol of l)olltlti(llr) Act'1974

rnd un(lcr sectioll 21/2 2 ol Lhc n il Il)r(]\'elrti()rr 'llld 
(l)Dtrol oi I\)litrtiolr] r\cl' l9til '

Yorlr (i)nsrtlt reltcrv l ill)l)liciltion shJll subl]]il tltl'otlgll ()lllinc portill ic' tllrougll

itl)industries.gov in $ritllin 7(lay-s rlollll !vitll elipliln'ltion lot ope|aLitrg tll{' rllitlc

r{illlout villid consctlts ll'r)tll thr" tl'rtU trl iLc(llrl 'r1 tlrr\ lrutlLc' l'tilirrg r'vllich actirttt

-@{,
\#
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will be initiated against your mine lrnder Section 33(A) of Water (Prevention and

Control of Pollution) Amendnrent Act, 1988 and under Section 31 [A) of the Air

(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of Public

Health and Environment.

RONMENTAL ENGINEER

To'
Smt Kasi Annapurna,
Sy.No:241,
Nagampalli (V),
Scethanagaram (M),
East Godavari District

ra_

Copy to nssistant Director, N4ines & Geology Departmcnt, R:aramahendravaram, East
Codavari District for taking necessary action.
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fr6na{uve- lfD

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

Office of the
District Mines and Geology Officer,

D.No.69-17-18, Back side of KIA Motor

Car Showroom, GandhiPuram-4,

Lalacheruvu, Rajamahendravaram.

Dem nd Notice No.9797 I l2Ot4. Da ted:30-09-2024.

MinesandQuarries-O/oDistrictMinesandGeologyOfficer,RMV-QuarryLease
held by smt N.Kasi Annapurna (Id:0411070132) in Sy.No.241 of Nagampalli Village,

Seethanagaram Mandal, East Godavari District - orders issued by the Hon,ble NGT

ino.A'No.40of2023filedbySriMulagadaThrivikramaRao-Jointlnspection
conducted on 16.05.2023 - Noticed excavations beyond permitted quantity - Notice

issued - called for explanation & documentary evidence - Explanation not

submitted - Demand Notice issued - Reg.

1,

Sub:

Ref: 1, Proce.No.926 lQIl2O2l, D1.22.02.2022 of the Dy'Director of Mines &

GeologY, Kakinada.

2. Th is Offi ce Proce' No.9797lQ U 20L4, Dt'23'03'2022'

3. Orders dt.26.04.2023 in O.A.No.40 of 2023 (SZ) filed by SriMulagadda

Thrlvikrama Rao.

4'JointlnspectionRepoftdt'16.05.2023ofthisofficeFieldStaffalong
with AEE, APPCB, Kakinada.

5. This Offlce Notice No.9797l Qt I 2014, Dated : 12-05-2023'

6. This Office Notice No.9797lQll20l4, Dated:25'04'2025

**,<*

Throughthereferencelstcited,theDy.DirectorofMinesandGeology,Kakinadahas
been granted-1st renewal of a quarry lease for Road Metal, over an extent of 1.274 Hects in

ivLloi+r of Nagampalli Village, Seethanagaram Mandal, East Godavari District In favour of Smt

trtadella fasi Annipurna for a-period of 10 years. The lease deed was executed and issued work

"rA* 
OV the Asst. Director of i4ines and Geology, Rajamahendravaram vide reference 2nd cited'

The renewal lease period w.e.f. 11,04'2015 and valid upto 10'04 2025'

TheHon'bleNGT(sz),Chennaiinitsordersdl.26.04.2023ino.A.No.40of2023(Sz)
filedbySriMulagadaThrivikramRao,Hyderabadissuedthefollowingdirections:

.,l.ThecaseoftheapplicantisthataftertheconsentgrantedbytheAndhraPradesh
pollution control Boari in favour of the Respondents Nos.7 & 8 (Smt. N. Jeevendra & smt.

Kasi Annapurna) expired in the month of January 2023' they have been contlnuing the

mining which is illegal.

2. Let the Department of Mlnes and Geology state whether the lease granted in favour of

Respondents Nos.7 & g is still in force or come to an end. If so, we direct the appropriate

authorities viz., the Andhra Pradesh Pollution control Board and the Department of Mines

andGeologytotakeappropriateactionandstopquarryingforthwithandfileadetailed
report to this Tribunal."

Accordingly, this office technical staff along wlth Asst. Environmental Engineer, APPCB,

Kakinada have Jonducted survey and inspection over the alleged quarry leases on 16'05'2023

and submitted rePorts.

The Joint survey and Inspection reports stated that, this office surveyor has been taken

thepitmeasurementsoverthebroken-upareaWiththehelpofhandheldGPSinstrumentand
arrived the excavated quantity. Further, they reported that the followings violations noticed'

BY RPAD
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1. The lease horder not maintained DGps boundary pi[ars as per norms. The ramp area
covered with fine dust and sprinkring of water is necessary to suppress the dustpollution. The rease holders have viorated Rure 28(2) and 31(vi) of ApMMC Rures.2' The lease holder not maintained the work benches and bu#er area as mentioned in
approved mining plan.

3. On observing the worked pit in quarry .ease held by Smt N.Kasi Annapurna, it
consists of red coloured soil intermixed with Boulders. The excavated quaniity arrived
as 7520 cum within reased area and obtained dispatch permits rora qJii,t:ty s+o+.zz
cum of Road Metar. The rease horders smt N.Jeevendra and Smt N. Kasi Annapurna
developed ramp combindely and utilized the overburden soil for formation of ramp.
But, there is a variation betwepn excavated quantity and permitted quantit is ttrs.za
cum, which is beyond 10olo of permitted quantity.

Further, directed smt N.l<asi Annapurna to stop quarrying operations in Quarry rease forRoad Metal over an extent 1.214 Hects in sy.wo.z+t of Nagampaili viilage, seethanagramMandal, East Godavari District until further orders received from Hon,ble NGT in o.A No.40 of2023t5Z, vide in the reference 5th cited.

Therefore, the euarry rease horder has viorated as per amended sub-Rure (1) of Rure 34of APMMC Rutes, 1966 vide G.O.Ms.No.35, dated 01.O7.ZAZO.

'wo minor minera/ sha/l be dispatched from any ofthe leased areas or area granted undera mineral concession wtthout a valid e-transit permit Esued by the Asst. Director of Mines& Geo/ogy concerned or any officer authorized in this beha/f by tn" biruriir-ir uinu, aGeo/ogy.

Provided that any n:fe of.l transit forms, dbpatch and transpottation of any minormineral except Granite, Marble and 3r minor minera/s'mentioned at s/. Nos. 1g to 4g in theschedu/e-r of rule 10 without payng seigniorage fee and any other contraventio4 shall result in/evy of five times of the norma/ seigniorige fei as pena/ty for the frrst time offence and ten timeso! norma/ seigniorage fee as pena/ty ior the second tme offence in additrbn to the Normalseigniorage fee a/ong with DMF and rulERrramounts for the evaded quantity by the Asst Directorof Mines & Geologv or the officer authorized in this beia/f by ttte oirector or iieli Geo/ogy.Any subsequent offence sha// resu/t in termina :on of the /ease after the ho/der of minera/concessrbn submits an explana ttbn,,.

Through the reference 6th cited, this office has issued notice to Smt.N. Kasi Annapurnaand requested to exprain the reasons as to why action should not be initiated against her as persub-Rule (1) of Rure 34 0f ApMMc Rures, 1966 for excavated quantity of 1115.78 cum of RoadMetal Including overburden outside the Quarry rease.r"u in sy,wo.z4l of Nagampali vilage,Seethangaram Mandar, East Godavari Di;trict without any raMur authority. ih" 
-"rprunution

should reach this office within 1l d?v.: 
Ir.o. the date of receipt oF this. But, ti, date no 

"riiunutionreceived from the lease holder Smt N.Kasi Annapurna.

Hence, the penarty reviabre as per existing rures as detaired berow.

Mineral

Total
qty

evaded
in cum

Seign fee
(Rs.90 per

cum for Rl'1)
in Rs.

Penalty (05
times NSF) in

Rs.

DMF (30%
on NSF) in

Rs.

[4ERIT
(2o/o on
NSF) in

Rs.

Consideration
amount (one

time of NSF) in
Rs.

Total in Rs.

Road Metal 1,1 16 1,00,440 5,02,200 30,132 2009 100,440 7 ,35,221

In view of the above circumstances, smt. N.Kasi Annapurna is hereby directed to payNormal seig.Fee arong other taxes totaring to a tune of Rs.7,35,22r/- to the folowing Gout. neaoof Account and submit the original challans to this office within 15 days from the da-te of receiptof this notice for excavation and transpotation of Road Metar for a quantity of 1116 cum insy.No.241 of Nagampaili viilage, seethanagaram Mandar, East Godavari oisiriJ, iairing wnichnecessary action will be initiated as per existing rules.

I

l
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Head of Account for

Head of Account for Consideration:

Head of Account for 05 times na

codes

ineral Foundation Trust) (CFl,15 Treasury cdes)

Geology Officer,

n e Fee:

Head of Account for DMF(District M

East Godavari District - DMF Trust 98o/o of fotal DMF

Head wada - DMf Trust o/o of Total DMF

Head of Account for MERIT:

Distri
Rajamahendravaram '

To
Smt N.Kasi AnnaPurna,
Wfo Srwu Prakash Rayudu, D.No.5-69, Danavaipeta, Chagallu Village and Mandal'

East Godavari District - 534342.

copy submitted to the commissioner & District Mines and Geology officer, Ibrahimpatnam for

favour of information'
Copy submitted to the Collector & District Magistrate, East Godavarl, Rajamahendravaram for

favour of information'
copy to the Revenue Divisional officer, Rajamahendravaram for favour of information.

Copy to the Tahsildar, Seethanagaram Mandal for information'

vc04Mines and Geortment
4015Minor 14inerals - Penal

085300 1020081000000vNHOA
03East Godavari

03121307001DDO Code

INCO4N4ines and Geol Dertment
4008Dead RentMinor Minerals - Se ntora eFService

0853001020002000000vNHOA
03East GodavariDistrict

DDO Code

tco4rtment
9036Dead RentMinor Minerals - Se nrora eService

08s3001020002014000vNHOA
03East GodavariDistrict

03121307001DDO Code

Mines and Geo DeDe rtment
8273

MER

Mineral Exploration Research and Innovation TrustService

8443001 1 10127003003vNHOA
ionA,P, CA ital

ion TreasuAP State Ca ital
27031307002

tco4N4ines and Geo
1102

DM

Minor l,linerals - District Mineral Foundation (98%Service

84480010101 13001001vNHOA
03East GodavariDistrict
03125TO - Ra mahendravaramPAOTreasu

03121307003DDO Code

INCO4Mines and GeoDe rtment
8093Minor Minerals -District Mineral Foundation

DIY

(2o/o
Service

8342001200013001000vNHOA
ronA,P. CA italDistrict

ion TreasuAP State Ca ital

27031307002

03121307001

Mines and Geology DePt

Service

District

INCO4

District
Treasury/PAO
DDO Code

Department

Treasury/PAO
DDO Code
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Fa.traarahendravaram'

c0p! s$h,nilted rs the

'u';su r of lnfgr$lattcn'
Cornmissisner& $irtsctor of Mines and Geulogy' ibrehimPatnam for

1095934/2026/JA(MAGL-3)COL-RJY-EG
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Annexure -5\
AND I.iir\ PRADUSII POLLU'I'lON CON'IROL BOARD

ITEGIONAI- OFITICI
l'l! t \r,I 

-lll,i, 
I{,\IL\\7\f L\I'I I 1(,rlil\n,) \ i I rO0:

,*4-.-\#
l)lr: {llII I 1.1:10(,t

I: llr.r;l.r,rl,l(i 1 r,l r,,.ri)l)( l, rll)\, i

ll.

Datr:: lltlil-Z02ll

Sub;

Iiel:

ilPI){:lJ - li{) - I(iil(in (lir - (l()rlplJinL iilc(l l)y SIi Mulag,trla Arvirldcsw.rr l(.ro((ihind
l,l.rhLr), Nngrnlp.rlli (V). ScctlranagiIlrr (N1), l;irsl (;odavrri l)istricl agilinsl
ol)(.rllions of Mininig aclivily of SntL N.lecvcndra, Sy.No: 241, Nlgarnlralli IV),
St.r:lhrn;rgarir]tr (Nli, ll.rst (io ar'.rrj l)istricl -Notic('-lssucd- Iicll

ll (:lil) Ordcr No. f:(,{}1)/Al'l'till/7O-VSl']/l(l(1)/(:i;o /2r22. l)t.t().t}.r.'}.tl:2 \rlrirl)
rv.rs erpirttl on :J 1.(11.202.:t.

ll ( 
. r i r ) 1 I ) 

| i r i r ) t lillr l hv Sti \ltri:r1;,tr1'l ,\ l't rlrrllr,ri,t t l{.r,r{{,hiir.r ll,r}rrrl, ii,lri'rrrrlrallt i\r),
:;r'cLirirrJg.rt'.ltIl (Nl). l::r';l (;()(iirvilli l)lilli{ t .1il.lirllit 1l[r'-'l.ltir)itr 'rl \liltirtlil
,rrtivii.,',rt lirrtt \.teL'rt'lrtlr.r, N.trirrrr|,rlli{\'l \('('ll),rrr.ril.rr';rrl (ltlI Ii'r''L {'ori'r"'IIrI

llr!!r-lr I

Wlllill.EAS yotr .ilt opL'lJtillg llle rllirle irl lhr l)Jlne 'lrrd sl!'lc trI Stttl N lclvctrtlla'

S_r,.No: 2.t1, N.rganrp.rlli (vl, scctltanag.l|.Irr (Nl], l-:.rst (;o(l.lvirIi l)islric( lof Nlirling ol'

Il.r.trl klctal ()l cill)acily 20, l6(l rn l)/ir rl nLrrll oYcr an e\tcll t of 0 785 I ld'

WllliRtiAS Iloatrl tssttetl (;[() lo yorlr l)1il]l vid(, tcllT('rlcc 1tl citcd' (ltll)' stiPlrlatirlll

.r.r'tirin c{),r(iiti(,lls lvlticll rvits cxllit-cci on :j l il 1 202:1.

wllIl{EAsviClcf('lcfcl]cc2llll(ito(l,tiiclJoilltl1.1gci1,g1|ijlrtttlllilit]Lli(}llrl)}'slj

Nlrrl.rg.rtlu r\r vinrlcsr!aI II.I()((IIIIr)l llabu), \rrg.rrltPillli (v), sccLIlnllirllxIilllr (Ml, l'ast

(l()(ll\'.tri l)istrlct conll)lilillinil tlliit Snll N.lccvc!ltlt't, SyNo:24 l' N'rglrllpalli (\t)'

St,cllr.rn;t;1ltr.ttr': (M), liJst (;(rliilvilliI)islri(t r'llttsittll ltltgc rlrtsl 'rlttl sottttil llollltlitrlt

d{1(] lo l)lJstirlg l.trvilY. 
-

WllljnCAS, tltc lllillc sllall ;rppl,v l{ir rcllc\\"rl irt l(';lst 120 tlitl's bclirrc tll('('\l)ir)'ol

tl)c cr)lrserlt lbl' opt:t';rtitrlt lis t'ct;ttitcci utlrlct :ccliorl ?5/2(' of thc Wnlcr (l'r'cvcntion

.rrrl (:onLr'ol ol llollLrtitrlr) Acl,1()74 .rntl tttrtlc'r sccLiittt lll22 ol tllc /\ir (l'rr:vclllroll

llrLl t:(,rttrol ol PolllttiotlJ Act, I('tll.

llcrrro you atc ltcrcirl dircetctl Lo Sltotvtattsc 'ls to $hy il(tir)rl sltoul(l llot llc

initiirl('(l Jgainst volir tllillc li)r ol)('r.ltllllj \\'itllotlt Yilli(i (il:O ol tllt' Roilld as rr''tlttircd

tttrrlcl.seeLliltt25/2bI)ltht]lviltcl.Il)lt]\.cl.tlil)lt.ttltl(ittllrtlloll)0lltlll(]lr)Act,l.-,71

;irrtl rr nili:r. sr,cti1) 2 1/22 ol thc ,\if (l'Icvcrltiorl .ttttl (iorll rol ol. l'ollutirtrl) Afl' l9tl l'

Y()ur(]()lrselltl.Cl]C\villi]}lpll{,.]ll(lltslta]IsLtllttlillllt.tlttg}rtltllinc|](}rlilli.C,tllf()tl!11]

.rpittrirtstrics.gor.ilt \rilllill 7ll'l-\'li 'lli)l)ll \vitl) cxpl'tll;rtitllt iot rrltt't'llttlg tllc lllillc

wrrlloul !,lli(l (rt)llsollt:i frolll lllc (l'ltc 1't rc'('i11l (rf tllis rlllti(c' lililinS' u'llirh 'lclioll

rvill lr| irritiart'r.l .rg.rlllsl \t,lll ttlttlc utltlt'r St:ttrtrll l i('\) ol !VaLtl (l'r('vl'lltioll irll(l

.\, /A P PCB/RO-l(KD /2 023-?3lY

I
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Control of Pollution) Amendment Act, 19BB and under Section 31 (A) of the Air
(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of public

Health and Environment.

ENVIRONMEN'IAL ENGINEER

To
Smt N.f eevendra,
Sy.No:241,
Nagampalli (V),
Seethanagaram (M),
East Godavari District

Copy to Assistant Director, Mincs & Ceology Department, Rajamahend ravaram, F:ast
Codavari District for taking necessary action.

l

I
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

OfBce of tte
District Mines and Geology officer,

Rajamahendravaram.

ltsiice-l{@
Sutl : Mrnes & Quarries - Oio Dlstrict Mines and Geology, Ralamahendravaram - Quarry

lease tot Roadnletal ove. an extent 1.94 Acr€s in S'No.241 6f Nagampalll vlllage,

S€ethanagram Ma Cal, €ast Godavari Distsict heid by Smt N. Jeevendra - CFo issued

by APPCB expired bv 31.03.2023 - O.A No.40 of 70?3lSZ filed bv Sri Mulagada

llr yikrama Rao be{ore N6T, Chennar- orde$ issued on 26.04.2023 and d'rected to

stopqrrarryingfgrthwith-'Direct€dtostopquarryingoperationsuntilfurtherord€R
^ l,,lotice i$Eued - Reg.

- Ref: l.Proceedings No.9261Q12021, dt,22.02.?022 of the Dy. Direclor of Mines & Geology,

Kakinada.
2.This office Proceedings No.9797 lQl2ora, dated 23-03-2022
3.Consent order No.66001APPCB/zo-vSp/xRAlCfOl2A22, dt 16'03'?022 irstled bry

APrcB, l'isakhapatnam.
4.SC l'{o.CompiAPPCB/R0.Kakinada/2023. 2314, dl.!7,03.2023 of the Enr,ironmentaI

Engineer, Regional office, APrc8, Kaklnada addressed !o Smt'N'lGsi Annapurna'

extended coPY to this office.

5.orders issued on 26.04.20230.A No.40 of 2021/'52 fiied by sri Mulagada Thrivikrama

Rao before NGT, Chennaj €ceived$ 10.05'2023 through post'

Attent6n is invited to the subF€t and referenc€s cited. Through ste referelrce 3,i cit€d, the

loint Chief Environm€ntal Engineer, APPCB, visakhapatnam issued Consent otder vide llo'

6600/APpcB/zo-VSP/KKD/CFol2022..dt16.03.2022infavouro{SmtN.]eevendraforthequarry

tease held for Roadmetal Over an €xtent 1.94 Acres in S.No 241 of Nagampalli Vilfage, Seefianagram

Mandal, East Godavan District with a validitv upto 31.012023'

Further, the Environtnental Engin€et, Regbfial office, APPCB, Kaknada has addressed for

rene$ral consent appticattori $rithin 7 &fs and offefed explanation on witiout valid consent from date

of recdpt of the notice vlde ln tie referenca 4& cited.

Further, sri Mulagada Thrtvtkranra Rao Sled O A No'40 of 2OZ3|3Z before NGT' Ch€nr6i

sEalnst Smt N.Jeevendta and Smt \.Kasr Annapurna ( 7 & 8- respondents) for quarrying of Road

Metal and Building stone on the top of the h,lt Mangala Konda at SuNey numb€r 241 of Nagampalli

Village, Mangala Xonda Hill, seethanagaram mandal, East Godavari Oistrict' Andhra pradesh using

expbsives for blastinq which has an impact on the adjacent farm land of the Applicant and also ttle

nea6yvil|ag€residents.Theintensltyandscaleofrecklessillegalrnininghasalsog'neup'Excess

mininq than the quantity permitted by the state boanl withort using any pollution control mea$ltes

even afte! the erprry of .onsent t.otn the State Boatd cottinued Accordingly' the National Green

Tribunai, Chennai ssued orders on 25.04.2023 4n O'A'No'4o o{ 2023. Honble Nfi' south Zone'

Ch€nnar and directed the AP poiiutl()n bo3d and the Min€s and Geology departm€nt to ttk€

appropriate action and stop qJarrying fofhwith, viJe refei€rKe 5ti cited'
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In view of $le alrove, as p€r the orders dt.26.04.2023 of Hon'ble NGT(?), Chennai ,n

O.A.No.4O of 2023. Smt N.Jeevendra is h€reby dir€cted to stop quarryinq operations in Quarry lease

for Road Metal Over an extent 1.94 Acres in 5.No.241 of l,lagampalli Viltage, Seethanagram Nandal,

East Godavari District until further orde6 re.eived from Hon'ble NGT.

I.,i",'''
E.G

1

Tc
Smt.N.leevendra,
Wlo Ve€ra Venkata Satya Subba Rao,
D.No.2-80, School Veedhi,
Near Kalyana t"laodaparn, Nelaturu,
Chagal,u Viltage and Mandal,
East Godavari District - 534142.

gy RPAD

Copy subrnitted to the Director of Mjnes & Geology, Ibrahimpatnam ior favo[r oF information.
Copy Submitted to the District Mines and Geology Omcer, Kaktnada for favour of inforrnation.
Copy to M/s.Sudhakara Infratech ht Ltd,, Rat No,304, Metro Residency, Rajbhavan Road,

Somajrguda, l'lyderabad for information and taking necessary aclion.

N
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Annexure -.4.C

ACTION TAKEN REPORT IN COMPL ANCE WITH TTIE HOT{'BLE f{GT (SZ), CTIENNAI
IN ITS ORDER DATEO 25,04,2023 IN O.A.No.4O ot 2023 FILED BY SRI MULAGADA
THRIVIKRAM RAO. AGAINST OUARRY LEASES FOR ROAO METAL AND BUILDII'G
cTatArF l{Ft n Rv < AN<MY tr IFFVF^I

NAGAMPALLI (V), SEETHANAGA

As per the instructions of the District Mines and Geology Officer,

Rajamahendravaram and in obedience of the orders issued by the Hon'ble NGT in

O.A.No.40 of 2022 liled by Sri M. Thrivikrama Rao, v{e have been proceeded along

wjth Asst. Environmental fngineer, APPCB, Kakinada on 16.05.2023 to survey and

inspect the quarry leases for Road Metal and Boulders in Sy. No: 241 of Nagampalli

Village, Seethanagaram Mandal, East Godavarr District over an extent of 0'785

Hects held by Smt N.Jeevendra and over an extent af l'214 Hects held by Smt

N.Kasi Annapurna.

The Hon'ble NGT (SZ), Chennai in its order dt 26 O4'2O23 in O'A' No' 40 of

2023 l5Z) filed bY Sri Mulagada Thrivikram Rao, Hyderabad issued the follou'ing

darections:

"1. The case of the applicant is that after the consent granted by the Andhra

PradeshPoltutionCantrolBoardinfavouroftheRespondentsNos,T&8(smt.N.
leevendra & Smt. Kasi Aonapurna) exPired in the month of January 2AB' they

have been continuing the mining which is illegal'

2. Let the Depanment of Mines and Geology state whether the tease granted in

favour of Respandents Nos'7 & I is still in force or come to an end' lf so' we direct

ttle appropriate authorities viz., the Andhra Pradesh Pollution Cantral Board and the

Depatrtment of Mines and Geolagy to take appropriate action and stop quarrying

forthwith and file a detailed report to this Tribunal "

Details of Ouarrv Leases :

The quarrY leases area Is situated towards North-North-East side of

Nagampalli Village at a distance of about 100 Km and North Side of

seethanagaram at a distance of about 9 Km. The area can be approachable through

ca rt track"

As per this office records originally' a quarry lease for Road Metal' over an

extent of 2.000 Hects in 5y.No.24]. of Nagampal|i village, seethanagaram Mandal,

East Godavari District in Favour of Sri M. Satyanarayana rAras granted by the Dy'

Director of Mines and Geology, Kakinada vide Proce'No' 562lQl2OO5 ' Ot'11-03-2005

iorl p".,uO of 10 years and the lease deed \llas ex€cuted and issued work order by

the Asst. Oirector of l'lines and Geology' Rajamahendravaram vide

Proce. No.4847/QU2004, Dt li-04-2OO5 Subsequently' the lease was part

transferred over an extent ot r'9e lcres in favour of Smt' N'J€evendra and over

an extent of 3.00 Acres 
'n 

favour of Smt N' Kasi Annapurna- The d€tail5 of leases

as here under.
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st.
No

Content

Name of the Lease
Holder

Smt N.Jeevendra

,Oescription

Smt N. Kasi
--4!!qpq.!a..
i 3,.O0 Acsl1.214 Hecs

. Part transfer
, Proc. No.3 714lQ1/2007

0r.22-11-2007
1st renewal:
Proc.No.926lQ1l2021,
4t.22.42.2022

Part transfer Proc. No.
20141Q/2007,
Dt.05-11-2007 valid
upto 10.04.2015
1st renewal:

Description

1

2

3
Extent
Grant order issued by
the Dy. Darector of
Mines and Geology,
Ka kinada

lLease Period

Work order issued by I Part
the Asst. Director of
Mines & ceology,
Rajamahendravaram

1.94 Acres/o.785 Hects
Part transfer Proc, No,
37 t3/Qt/2007 ,

Dr.22-t7-2007

1st renewal

Proc.No.927lQ1/2021,
Dt.22.O2.2022

transfer
Proc.No.20t3/Q/2007 ,
Dt.05-11-2007 valid upto

l

4

10 04.2015
lst renewal:

i Proc.No.9799lQ1/2014,
Dt.23.03.2022
w.e.f. 11.04.2015
upto 10.04.2025

Part transfer
'05.11.2007 to 10.04.2

approved Lr.No. 926/e/2021,

Proc.No.9797 /Q1/2O14

Dr.2 3.03.2022
w. e.f.11.04.2015
upto 10.04.2025

Paft transfer w.e.f
05.11.2007 ro
10.04.2025
Lr.no.e2zle/2d)t, d-i-
23.O3.2022 vatid upto ,

22.03.2027

VA tid i

idVA

w.e.?l
025,

Mininq Plao
by the Dy.
Mines and
Kakinada

Director of
Geology,

23.A3.7022 vatid
22.03.2027

uPto

-7
ironmental

Clearance issued by
SEIAA, AP

sEtAA,l AP /V ZM I MrN/ 7 / 2O2
1/3347, dr 26.At.2022
valid upto 25.0i.2033

SEIAA/AP/VZMlt{tN/7/
2O2t/3347, dt,
26.01.20?2 vatid upto
25 ,07 .20 .

s Consent
Establishm€n!
by APPCA

tor : 660
issued;VSP

Consent for Operation
issued by APPCB

o/APPCB/ZO
/KKD/CFE/2022,

dt.15.O2.2A2Z vatid upro
74.O2.7027 or expiry of
lease period whichever is
earlier
6600/APPCEIZO-
vsP /KKD/CFA/2022,
dt..16.03.2022 vatid
3 1 ,01 .2 023.

659e/APPCA/ZO-
vsP/KKDICFE/2O2?,
dt.r5.02.2022 vatid
upto 1,4.A2.2029 or
expiry oF lease period
whichever as earlier
6598/APPCB/ZO-
vsP/KKD/CFA/2A22,
dt..16.03.2022 vatid
upto 31.01.2023.

9

upto

As per office records, the Tahsildar, Seethanagaram Mandal vide Ref.AA5/2O2t, Dt.15-0j-2021 has informed tnat prevl"ously issued NOC videL Dis'(8)614l1995, Dt.30-05-1995 a.d arso informed that tne totat area over anextent of I05.42 Acres out of which 4.94 Acres/1.99 Hecs is classified as"Mangalivani China Konda,,and the Gramapancfrayaq flagampaffi has given NOCSfor grant of quarry leases.

5

6
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The relevant field photographs as here under.

iy lease area oi 5mt N. Kasi Ann rna

Worked Prt out . : .: .- 1

I

,

G

fi *
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i

'-l

6
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-3-
Details of Inspection

At the time of inspection, S.i D.V. Krishna has attended as representative on
behalf of lease holders Smt. .feeyendra and Smt N. Kasi Annapurna. The
Surveyor has verified the boundary pillars as per executed lease deed sketches and
found that the boundary pillars tohrards South direction at foot of hillock were
disturbed, The leases are adjacent to each other and no buffer maintained. The
lease holders developed ramp and t{orking pit combinedty. At the time of
inspection, the quarries under non operatlon, no men and machinery avajlable at
quarr,es.

Topographically, the quarry lease areas are part of Hillock on flank of hillock
to top portion. But, aS per physical observation the part of the worked pit consists
of loose soil accumulated along the boulders as overburden and €overed with
vegetation on top portion. The worked pit towards Southwest part of leased areas
covered in quarry lease herd by smt N. Jeevend.a consists of different sized broken
rocks of (charnockite) Road Metal. The representative oF ressees informed that the
excavated overburden utilized for formation of ramp and submitted copies of
agreement with blasting license hoider Sri M.Nagendra Reddy. As p€r mining plan,
it was stated that open cast mining method r/vith controlled blasting is required for
excavation and can be done by rock break€rs etc.,.

After verification of boundaries, it is revealed that another worked pit
to,,yards West side (outside of e-L held by Smt N. leevendra) is not covered under
leases. The representative of ressees iaformed that the whereabouts of the quarried
persons in-the outside area not known b,y him. The worked pits are irregular in
shape. The surveyor of this office has taken measurements for the worked pits for
road M€tal by using GpS to arrive the excavated quantity, in presence of the
representatjve. The Survey report along with Sk€tch submitted by the Surveyor,
separately.

Further, as per offtce records the lease hdlders has obtained dispatch
permits duly paying S.Fee in advance. The permit details as foltows.

Sl.No Yea r Smt N.Je€vendra Srnt N. Kasi Annapurna
33 041 107013 2

L 2006-07

662.22
678

3 0 I ,_r:

666

2007-08
3 2008-09
4

207L-72 666
426 660
4 6I 2013 - 14

2014-15

20t6-t7
2017- 1A

13 2018- 19
14 2019 - 20
15 202A-21

1 381
4810.a2

2022-23
Total

16
17

1 14:
64o4.22

Dispatch pq!-mi!! quantily in Cum

283
152.82

504
2009- 10

1-.5 2010- 1 1

666

7 2072- 13

10 i 201s- 16.
11

t
l

432

450
I
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The Petatroner Sri Mulagada Thrivikrama Rao has stated in O.A. No

40 of 2023 that he is having an extent of 2.54 acres in Sy.No'238-18 of Nagampalli

village, Seethanagaram Mandal, East Godavari Disrict and enclosed village maP'

On perusat of information, the land held by Sri Mulagada Thrivikrama Rao identified

on land and noticed that the area covered with Mango trees and situated towards

West direction at distance above 2OO mts from the quarry lease held by Smt

N.Jeevendra and above 250 mts from the quarry lease held by Smt N'Kasi

Annapurna.

Annapurna

Thrs is submitted for krnd perusal and necessary action'

Findings:

l.lheleaseholdersnotmaintainedDGPsboundarypillarsaspernorms.Theramp
area covered with fine dust and sprinkling of water is necessary to suppress the

dust pottution. The lease holders have violated Rule 28(2) and 3l(vi) of APMMC

Rules.

2. The lease holders not maintained the work benches and buffer area as

mentioned in approved mining Plans'

3.TheleaseholderSmtN.Jeevendraexcavatedquantity49T6CUmofRoadMetal
within lease area and obtained dispatch permits for a quantity 4810 82 Cum The

difference quantity is 165.18 cum (below 4olo of permitted quantity) Overburden

removed quantity arrived a! about 3100 Cum' which is ut'lized for formation of

ramp.

4. On observing the worked pit in quarry lease held by Smt N'Kasi Annapurna' it

consists of red coloured soil intermixed with Boulders The excavated quantity

arrived as 7520 Cum within leased area and obtained disp3tch Permits for a

quant'ty 6404.22 Cum of Road Metal The lease holders smt N'leevendra and

Smt N.Kasi Annapurna developed ramp combindely and utilized the overburden

soil for formation of ramP.

5. Excavated quantity of Road Metal including over burden (soil) towards west

direction outside the quarry lease area held by Smt N Jeevendra is 41'020 Cum'

which is not covered under p"'nl"nt of S'Fee' which is a violation under Rule

26( 1) of APMMC Rules '

6.TheleaseholdersshouldnotcondULtqu3rryoperationsUntilreceiptofConsent
for Op€ration from the AppCB l'lotices wcre already issued to the lease holders

to stop quarrying oputut'on' vide Notice No 9799lQ1/20la' dt'12 05'2023 to

smr N.Jeevendra ana NoticJ wo.slsl lQtlzotq, dt 12.05.2023 to smt N Kasi

J-ril7t 'l w

s,#Lyo?--
od DMGo, RMV

a#
RoyaltYUnsPector ,

O/o DMGO, RMV
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SURVEY REPORT

Introduction:-

As per the instructions of the District Mines and Geology Officer,

Rajamahendravaram, I have proceeded to taken up survey along with this omce

Royalty Inspector, and Assist Environment Engineer, APPCB, Kakinada The leases areas

for Road Metal and Building Stone held by 1. Smt Kasi Annapurna,2. Sri. N.leevendra

over an extent 1.214Hect, 0.785 Hect SY NO: 241 of Nagampalli(V), Seethanagaram

(M), East6 Godavari (Dist), has been surveyed on 17'05.2023 in presence of the

Representative of lessee Sri D.V"Krishna.

Survev & Demarcationr

It is submitted that the applicant has enclosed the lease deed maps showing
the leased areas over an extent of 1.214 Hectares & 0.785 Hect in Sy.241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District duly marking the area. The
permanent revenue sub-division stones OS1,OS2 and fixed boundary points i,e.,
1,2,3,4,5,6,7,8 of Sy.No. 241 are identified and confirmed on the ground.

I have verifled the Geo-coordinates of the leased areas with reference to
Permanent Stones & surveyed area the Latitude & Longitude are with DGPS Readings
as given below.

LATITUDE E.LONGITUDE

3',30.09520'N 81045'12.27939',E

4

6

7

B

2

3 17013',29.69990'.N 81045',08.80978'E

3',27.88439"N 81.45'11.70901"E

17.13',33"49978',N 81045',10.74180.E
5 17.13'32.67029"N 81.45'11.88349"E

17013',10,33250'N 81.45'11.28342'E
17013'34.63502"N B 1.45',09.18142"8
17" 13'30.72658'N 81.45',O7.17010"E

i1

The modus operandi of the verification of rease boundaries are with reference to
geo coordinates with G.p.s instrument and arso basing on rinear measurements as
recorded in lease deed plan and noticed that the rease boundaries are intact.

The entire rease area is physicary verified to know the working position and
benches and covered with soil and rock mass with herp of Gps instrument. The pit
measurement are taken urith help of track and height with tape.

It is observed that there are 3 working pit is noticed in the reased area and out
side the lease deed areas. The details of pits measurements are given below;_

PIT.A 1880

_"L_

4 7520

SL.NO EXTENT IN
mts Heights in mts Volumn in

Cbm Remarks

Within Q,L
Area of Smt

N.KASI
ANNAPURNA

i-iorruf-I]ID1

I

I
I
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PIT.B 1550

257

PIT.1a
-11 

1

PIT-2 410

10+5=7.5

14+5=9.5

14+5-9.5

Within Q.L
Area of Sri.
N,Jeevendra
within the

lease of Sri N.
Jeevendra
within the

lease of Sri N.
feevendra

out side the
(west sed

lease area of
Sri,N.Jeevenra

out side the
(west sed

lease area of
s ri.N.Jeevenra

Lease Of

2 3100

1977

3049

3895

PIT-3 3300

I__ r _, .-.- --. ., ,

Distance from SY
ri. N.leevendra = Above 200mts

Distance from SY No; - 238 (Mango Garden ) to Quarry Lease Of Smt Kasi

Annap urna

Rajamahendravaram

s

Further it is submitted that the subject area is not containing any publlc

important siuaire, sucn it nuif*av iines' aoads' Temples' Buildings and Schools etc"

The detailed surveyed sketch with reference to ground workings is herewith

submitted for favor of information'

, ,. ;:ir. i i"i ., , .

(D.Aittha3"ai)
SufueYor,

O/0. District Mines & Geology Officer

, =r
PTT-1 I

----={-

28+10+5+2=11.25 37,125
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Annexure -5C
GOVERNMENT OF ANDI-IRA PRAOESH

DEPARTMEI{T OF MINES AND GEOLOGY

Office of the
Drstnct Mtnes and Geology Officer,

D.No.69-17-18, Back side of KIA Motor
Car Sho$,room. Gandhipuram-4,

Lalacheruvu, RaJamahendravaIam - 533106

Demand otica Lo, e799lo1/r01a, o.ted3 27-06-2023-

Sub: Mines and Quarraes - O/o Dtstrict t,tins aod Geology Omcer, RMV- Quarry
lease heid by Smt. N" Jee./eodra (Id: O411o7O133) in Sy'No.24l of
Nagampalli Villag€, S€ethanagram Mandal, East Godavari Oistrict - orders
issu€d by the Hon'ble ilGT kl O.A.Na.4O of 2023 tlled by sd t utagada
Thrivik.ama Rao - Joint hsp€ction condu€led on 16.05,2023 - Noticed
excavttions outside the Quarry lease area and assessed Road !'etal & Earth
(80:ZO ratio) total removed quanuty of'11,020 Crm - SiotY cause notice
issued - €xptanation oot coosiderabl€ - Oemand Notiae issued - Reg'

Ref: 1 Proc.tlo. 927lQln02t, Ot"2Z,m.2O2Z of the Dy. Director of Mines &
Geology, Kaktnads.

2 This office Proc. No.9799/Q1/2014, Dt.23 03 2022'
3 orde6 dt. 26.04.2023 in O-A. No. 40 of 2023 (SZ) filed bv Sri

Mulaqada Thrivik.ama R3a
4 loint Inspection Report dt.16-05.2023 of this office Field staff along

yrith AEE, APPCB, Kakinada
5 This otrlce Notice No.97991Q112014, Dated: 20-05-2023'
5 t' .dt.01'05.2023 from Smt N.Jeevendta-

Throqqh the referenc€ ,r, d*,'*u Dy. Directo' of Mines and Geology'

Kakinada has beefl granted 1* rene*]a, of a quarry lease for Road Metal. over an extent

of 0,785 Hects in Sy.No.241 of Naga,rPalli Village, SeethaDagaram Mandal' East

Godavari Oisrict in favour of Smt iladella leevendra tor a period oF 10 years' The le'se

deed was executed and issued work order by the Asst. Director cif Mines and Geology,

Rajamahendravaram vide reference 2'd cited' The renewal 
'ease 

p€riod w e f'

11.04.201.5 and valtd upto 10.04.2025-

]le Hon'ble NGT (SZ), Chennai in its otde.s dt' 26'M.'?023 in O'A' No' 40 of

2023 (SZ) filed by sri Mutagada Thrivikram Rao, ltyderabad issued tie followtng

directions;

"1. The case of the apPicant is that after the cansent granted by the Andhra Pradesh

Po ution Contral surd in tavour af the Ra;pofidents Nos'7 & 8 (Sme N' Jeevendra &

Smt. Kasi Anrdpurna) expired in the {nanth ol lant&ry 2A23, theY have been continuing

the mining Yrhich is i egal.

2. Let the Department of Nines an.1 Geologry state !'hether me lease granted in tavour oF

Respondents ivos.z & 8 ts stit! in lorce or come to an end' It so, we dired the

appropriate aulhoities viz.; the Andhra pradesh Pottution control Board and the

Department of laines asd GeoloqY la take appra1rjate adtion aad stop quatrying

fotthwth and fite a detailed repatt to th/6 Tnbunal."

Accordingly, this office technical staff along with Asst' Environmental

Engineer, lppCs, 
-Kl*inuaa have conducted survey and insp€ction over the alleged

quarry leases on 15'05.2023 aod submitted rePott'

The loint Survey tnd lnspectiolr r€port stated that, thls offi€e Surveyor has be€s taken

itu p;t *..tr."t"ents over the Lroken up are. with- the help of hand held GPS

instrumentandarriv€dtheex(iyatedquantity.Furtlrer,t}tgyrepo'tedtiatthe
followings violations noticed.

Theleas€holdgrnotmainta,nedt}G!sbourdarypillarsaspefnorms'The'amPalea
aor"reOl ittt fine dust and sprinkling of water is tlecesntF/ to suppr€ss the dust

poifrti*. fhu f""te holders have violated Rule 28(2) and 3l(vi) of APt4MC Rules'

The lease holdet ntt maiota,ned the work b€flch€li and bufer area as mentioned in

approved mining Plan.

aaoraonirtQ aatt o,:tttas v,z.: znz An*ara *&es' }ry'fltJ.,n (bnuvt wro ana tne

1

2.
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3. The lease holder Smt 1..1. Je€vendra excavated qu3ntity 4976 Curn of Road Metal ldithtn
lease arca and obtained dispatch .permits for a quantity 4810.82 Cum. The differential
quantity is 155.18 cum (below 4% of pefmitted quantity). Overburden .emoved
quantity arrived as about 31OO C!m, which is utilized for fsrmation of ramp.

4. Excavated quantlty of Road Metal ancluding ov€. burden {soil) tawards west direction
outside the quarry lcasa trea held by Smt N. Jeevend.a is 41,020 Curn, which is not
covered under payment of S.Fee, {h,ch was a violation under Rule 26(l) of ApltMC
Rules. ln this connection, the worted pit ls a part of hillock on ffank portion havinq
slope towards SW direction. As per observation of worked pit, the Road Metal and Earth
(Overburden soil) intermixed hence, the q.rantitY of Road Metal and Earti considered as
80:20 ratio. ,.e., 32816 Curn of Road Mebl and 8204 Cum o{ far$ (q€rburden
considered as Earti).

Accordingly, the District Minee & Geology Officer, RaFmaheDdravaram has
addresg notice to the lease holder and collect for explanation and docunienfary evidence
for despatches of mlneral assessed, vide reFerence Srh cited.

Further, through the refrerence 6rh cited the lease holder Smt N..leevend.a has
subrnitted explanation against noiice duly staung that \ They ma,ntaioed water tanker
to sprinkle the water ofl ramp anstead of water sprirklers, ooly one DGPS boundary
pillar m,splaced due to rains on the slope, which nilt b€ placed io actual position. The
formation of work beoches are under process snd also stated they haven,t carried any
excavations outsid€ lease area as Stated in notice, not responsible for asy deviations in
area of the said pit..

ln this coonection, it is to inform that the explanataon submitted by the tease
holder Smi N.Jeevendra is not corsiderable, as the encroached worked pit io ad.tacent
to the tease a.e, wherein reaent excavations ooticed and also ramp mainiained by the
leas€ holder is only the way for t.aospoftation of material from encroaehed pit. Further,
the leas€ holder under guise ot ramp Fo.mation removed the min€ral, The lessee has
not submitted any documentary evidence for proof of payment ot S.Fee for the
excavated quantity outside lease area.

-_ 
TF-r:I_"-r.l the Quarry teas€ holder has viotated as per ameMed Su.b-Ruts (1) ot Rute

26 of APMMC Rules, 1966 vide 6.O,Ms.No.3S, dated Oi.07.2O2O.

'Il any holder of ,].tneral cancession carries on quarryne opeations and
transpotts minor minerals by going beyond ar encroachiag outsrde ahe leirsed area or in
any area without holding a rnineral concessian n contraventian af these rules, the
holder of such mineral coficessia, shal be tiable to pay ten times of Normal Seigniorage
fee as penalty in addttion to the normat Seigniorage fee atong with DMF and !4ER]T
amounts on t re assessed gurrtttles by the Asst. Dire€tor of Mines & Geology or the
officer authorized in this behaff by t,]le Director al Mines & Geology. frre Asst. Direator of
t'lines & Geolog/ concemed may issue order for suspension of qaarrytfig operatioos tilt
realization of the penalty in addition ta the nar,nat Seig iorage fee atang ,rlth DMF and
MERIT amounas o, tte assessed quantities. Aay repeated offence, shall resutt in
terminatiul of the lease alter beinq given a reasona',e o?ryortunity to submit an
explanatian to the halder of minemt concession" ,

neral

Hence, the p€flal* leviable as pe. existinq rules as detaited beiovr.
Seigntorage

(is.9o/-
per Cuni for

RH ANd
Rs.45/- per

€arth) in
Rs.

Total
Quantity
evaded
rn Cu rn

Peialty (10
times ,gSF)

In Rs.

lotal
rn Rs.

2,95,34,400

i 59 rao8204
3 2

DMF(30%
on NSF)

rn Rs.

MERIT
{2 on
N5fl rn

Rs.

3,63,86,3A1

. as.*il,zss -

4,O9t34t679

.- i--
I
I

.i6,91,a00 i lti4 i, t,9.I ua
55,453 33,22,620
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Under the circufistances stated above, Smt N..,eeyendra is hereby dire.ted to pay
Normal Seig.Fee along with other taxes totallng to a t{rne of Rs. 4,09,34,679,/- to the
Govemment head ot acaounts for ex€avtfon and transportd of a quantity 32186 cum ol
Road Metal aod 82()4 Cu.tt ot Earth outside the prrmitted qu.a.ry leas€d aaea over an
extent of 0.785 H€cs in Sy.No.241 of Nagampallt (V), Seethanagaram (M), East Godavari
Dlstrlct, and submit onginal drallans to this otfice wlthin 15 days from the date of receipt of
this notice, failing whiah necersary act6n will be initlated ss per existinq rules.

tlerd ot A@unt to.6ci9nh.-.!€ Fce:

Head of Acf,ount for Congi{reratlon Fee :

Deoa.tment r c04
9036

HOA

Drrtnct 69
DoO Crde o312130700

Head of Acaorrot lor 10 ti,tt€s p€nrlty

Oepadrnent rHco4
Seavre 401s
HO

Dl5trd Eart @avan 69
DoO Code 03121307001

Head ot Accolnt tor Dr.lf(O*tlict Nitr€ral fouodahon Trust):

East Gadrvdri Aitfu - IrrJF

He.d Otfrce,

He.d ol Account for NlRff:

Io
gtrL N. Jcsen&-.,
w/o veem ve kata satya subba Rao,
D.No.2-80, School veedphi,
Near Kalyaon l'lardapam, t{elatu.u,

By RPAD

Copy Sut nrtted to dle Drredor d l.illE and (@y, Ilratrmgatna{r lor falour of inton&tton.
Copy to ,le Tahg'klar. s€.ttB{€.tam fu i.ttonist otr.

De0artrnent
Seryllc f,i

HOA (

District t
DDO C.xre o

69

rflco4
sa\nce aog3
HOA
Drstnd
IreaerrylPAO

90dlo039Jo4DUO Co(le

)74.DDO Code

I Mrnes ard terrorjy D.rpt nvca4
4U)A

t lco4
1102

r()A o.l.l8a6li1Jl I iirr.l,ll r; ! h
D,nrlc i rJt 6o1la!rl
, cr*,1 oag '(. ad.r.rrr,,L.i r,.i r'
l,D( | ( Lro,' O3121107OO3

: ..4yq i

, 8213 i

l_
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cFrucrriFACi,
i ;,:

; il1. iJtElrr{( l''1rn*l ir* j ;,rOlo$ y iJlir,r,li
ll ajir ina lrcntlrlvqlr;t m

'ihr) iliietl{i*fl r;; llirt {}tSlili.i j,r:i .,:,.r 1,..,.. r r .. t..r1.,il, :{tf,lfi,!tit.it-il j:.,,,ltliti)

Jr;5 iir: ilili(i i*fi ;rt)'irlht1," ,Jl ttS.rtrr*i),:;4,,. .! 
-- 

Li) il)l: , i)y:jii!r,1.;i)i t.i.tv;..tti);; i.Jrlttlltl ,r,l.tiq.[:rlr:

r':ri:f'1* SlirJ ijr.tr-\iitli ;;r11jr,: i"lti ,)tt:t!r1 | : t!r, | ,1.;.: it,!i, lii,r ilrr"al,ltr"rr.

flrrii.l{};:}t t (ltllllirl,ri;r i., i , :r r:ir,.i };!i!-i:i,ji,.,

Gr-liLr';*s**!r-{:l,r.s.gs-1:*:.t ,,i:i {.i:}:"fji:1i-*rri'-r.r.*-!ii.ErJls-u-lt*&s, g:,t}t.e*s-e.$}i}:"r.$ry
jl-'].L$6-*

i,5{l ru9,}.i $q. ij-i!-a,-::.,

'l'hC -lirnr Oi 45,4,*9r34,6?g/ i:.1.r: ..,.,r i;irJ :li :r!r:. ilriir,_alh.! I.i);rt.l i:ai,? -ir;i;rrl;nrro
5rr l'i'rnCrtd +ild S*v*i'll?* ,l{ill* {ln}'rJ i, i)j)1,'it.r1* r}ri iia{"a;1.:r j. r.J, lriir)r,f{}i {y,.r*n.,L: }t*l*}f ,..; i:y Siniii..lsi:'tqn*rt1, !Vlc; $r; Yc(ra Vonl..-.li : .:,. :;..1..,r.r i-t{:i:,. I t;f ,,t..$i, ilf-l$[rrlt], ChAga;lu v:il{Sgl:Oll$ i'trallalal, Ea$l GBitfiveri lli$l.rir:l ilf,ii r*a.:)\,,i,,r lltir :i i,i::-, r.1m,:ii]r fircyigi$11, *t lhe ir|t*fira
?(cr]ffec in gl:511;g1 Bii i*r 5tl{tri,'i-r ;} a '.i1, :ri:ii.;: l:r ,. i:, ::,:(i iii; I)ar{ t},1,: prJtrc, ,r:,if8ir*cr.in$rrr SrCliorl 57 B rl r\.P, itcrvt:liti. :rr. r,;r,i...rv ,.,.. i -. : :ir r-r.Lrlr ;l {).rrrS.l,Jrf .Eri ilc,,g111;4,yl*1aptsi*,r1 .i .F..r Ser:.-,\, Ot."r f.,- -'

h(rnc*, lil{: O1!(r;(( l'11,'1s$,ilnil iriti1lurr11. }ilriti-. ii,llIlfl)ir11!til{frJvi}rnnl 1, r.3qri,*f t*d lolnitiSte iurthL,t c*Ur$* $l ,{tigot fr;r;;:i1,.:;r,ri), tri llL ,i.. ,.rr iri1lt.,_jt.\i l-i}flt i.ht"! {a.f;:i1.lt*f }nCIti'lTllt lh0 s*Ifie ts Il'fii f{llri'Jilflt hrJir;.i::i rr.ir-r:r,}i;jaril iiiir::!:1, ii,* tji;j),,)tf!1{,}*t.llir"rti)19; l* til!!,*{Lcr; dt arr rnrjy datc.

j'r :,,i: ;i .r.r.ll) ;lei..i..r$1.

i.rvou r ol infarrnatiorr.

'jHw
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Ref .G/107971712026. dt. .O5.2026

From

Sri R.Siva Ramudu,B.Sc (Ag).,
Revenue Divisional Officer,
Rajama hendrava ra m.

Sub Collector office.
Raja ma hend rava ra m.

To

The District Col lector.
East Godavari District
Rajama hend rava ram.

5ir,

Sub: NGT court cases East Godavari District - Rajahmundry Division
Sithanagaram Mandar - o.A No.40l2o23 (sz) - Apprication fired by sri
Mulagada Thivikrama Rao - Report submitted for - Regarding.

Ref: 1) The E.G Collector, Rajamahendravaram, Ref .M3/554273/2O26,
dt.28.o3.2026

2) This office Ref .G/1Ot9Z1t/2026, dt.23.O4.2O26.
3) The District Mines & Georozy officer, Rajamahendravaram retter

OA. No.4Ol2023, dt.1A.O5.2026.
4) The report of the Tahsildar Seethanagaram. Ref.

I invite kind attention to the references cited,

I submit that in the reference ln cited the collector, East Godavari,
Rajamahendravaram has been pleased to address the District Mines & Geolozy
officer, Rajamahendravaram and the Revenue Divisional officer,
Rajamahendravaram stating that sri Mulagada Thrivikrama Rao has filed o.A.
No-4o/2o23 (52) before the Hon'ble National Green Tribunal, chennai. alleging
illegal mining of road metar and building stone in sy.No.24r of Nagampalri Village.
Sithanagaram Mandal, causing adverse impact on the environment and ecology of
the locality.

Further, the case was listed on 19.o3.2026, and it has been directed to submit
a detailed report before the next hearing scheduled on 11.06.2026. lt is also

informed that no report has been filed so far, and any delay may attract penal

consequencer. The collector East Godavari has further directed to conduct a

detailed enquiry into the matter by duly verifying the existence of any quarrying or
mining activity in the subject land, the legality of such activity and the permissions

obtained, if any, from the competent authorities. Further. the extent of mining

operations carried out and the resultant environmental impact on the locality shall

be assessed and to examine whether there are any violations of the provisions of
mining and environmental laws and regulations and furnish clear, specific findings
thereon.

The collector, East Godavari, Rajamahendravaram has been pleased to direct
submit a comprehensive report within 2 weeks.

1095417/2026/JA(MAGL-3)COL-RJY-EG
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I submit that in the reference 2nd cited The Assistant Director of Mines &

Geology of Rajamahendravaram and the Tahsildar Seethanagaram to submit a

comprehensive factual report for onward submission to Collector, East Godavari.

I submit that in the reference 3d cited the District Mines & Geology Officer,

Rajamahendravaram has submitted a detailed report on O.A.No.40l2023 filed by

Sri Mulagada Trivikramarao in which he addressed to the advocate standing council

for Government of Andhra Pradesh to appraise the facts Hon'ble National Green

Tribunal, Chennai. The details of the report is furnished here under :

The District Mines & Geology Officer, Rajamahendravaram has submitted

that the Hon'ble National Green Tribunal vide Hon'ble NGT Orders dr.26.O4.2O23

in O.A.No.40l2O23 made the following order.

"1. The case of the applicant is that after the consent granted by the Andhra

Pradesh Pollution Control Board in favour of the Respondents Nos.7 &, I (Smt. N.

Jeevendra &, Smt. Kasi Annapurna) expired in the month of January 202j, they

have been continuing the mining which is illegal.

2.Let the Department of Mines and Oeology ttate whether the lease granted

in favour of Respondentt Not.7 & 8(Smt N.Jeevendra and Smt N. Kasi Annapurna)

is still in force or come to an end. lf so, we direct the appropriate authoritiet viz.,

the Andhra Pradesh Pollution Control Board and the Department of Mines and

1eology to take appropriate action and stop quarrying forthwith and file a detailed

report to this Tribunal."

ln this connection, it is submitted that in the petitioner Affidavit Sri Mulagada

Thrivikrama Rao stated that he is having an extent of 2.54 acres in Sy.No.238-lB of

Nagampalli village. Seethanagaram Mandal, East Godavari District and the farm

land affected due to pollution and rocks exposed due to blasting in quarry leases.

Further stated that excess excavation conducted by lease holders caused revenue

loss.

Further, it is submitted that as per the records, the following leases were

granted in 5y.No.24l of Nagampalli village of Seethanagaram Mandal of East

Codavari District basing on the NOC issued by the Tahsildar, Seethanagaram vide

RCs mentioned in the table in different dates in favour of individuals/stone crushing

units.

1095417/2026/JA(MAGL-3)COL-RJY-EG
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51.

No Lease ld Name of the
Lease Holder Village

5y.
No

Miner
al

Tahsildar,
Seethanaga
ram NOC

Lease
period
upto

Status

1
4il0601

37

5ri
M. Ramakrishn
a

Nagamp
alle

24
1

1
Road
Metal

(B)e53/93,
dt.19.11.19

93

15-03-
2026

worki
n8

2
4110701

32
Smt N.Kasi
Annapurna

Nagamp
alle

24
1

1.21
Road
Metal

485/2021.
dt.15.03.2

021

t0-04-
2025

cTo
Expir
ed

4110701
33

Smt.N.Jeevend
ra

24
l o.785 Road

Metal

484/2021,
dt.15.03.2

o21

r0-04-
2025

cTo
Expir
ed

4 Nagamp
alle

24
1

1
Road
Metal

B/451/202
2,

dt.27.11.20
02

3r-03-
2024

worki
n8

5
4110501

35

IWs Sri Gowri
Shankara
metals

Nagamp
alle

24
1

I
Road
Metal

B/80/2008

dt.16.O2.2
008

0l-09-
2025

Rene
wal

6
41ll00l

46
Sri Gowri
Sankara Metals

Nagamp
alle

24
l I

Road
Metal

B/150/200
3.

dt.29.O4.2
003

Rene
wal

7
4111504

22

WS
CHAMUNDES
WARI
MINERALS

Nagamp
alle

Road
Metal

B/82/2003

dt.03.03.2
003

3r-03-
2024

Non
worki
n8

Sri Hari Metal
Works

Nagamp
alle

24
l 2.OO

Road
Metal

N424/201
7,

dt.30.08.2
017

14-O3-
2038

Work
ing

Content Description Description

I Name of the Lease
Holder Smt N.Jeevendra Smt N.Kasi Annapurna

2 Extent 1.94 Acres/O.785 Hects 3.OO Acs/1.214 Hecs
3 6rant order issued by

the Dy.Director of
Mines and Geology,
Kakinada

Pa rt transfer
Proc.No.
3713/Q1/2007,
Dt.22-11-2007

Part transfer
Proc.No. 3 71 4/Q1 / 2007,
Dt.22-11-2007

lst renewal:
Proc.No. 927/Q1/2O21,
Dt.22.O2.2022

lst renewal:
Proc.No. 926/Q1/2021.
Dt.22.O2.2022

4 Work order issued by
the Asst. Director of
Mines & Geology,
Rajamahendrava ram

Part transfer
Proc.No.2013 /U2OO7.
Dt.O5-11-2007 valid
u to 10.04.2015

Part transfer
Proc.No. 2O14/Q./20O7,
Dt.O5-ll-2007 valid
u o 10.04.2015

lst renewal:

Proc.No.9799lQl/2O14

lst renewal:

Proc. N o. 9 7 9 7 / Ql / 2O1 4.

Exten
tin
Ha

3 Nagamp
alle

4111403
62

M.SRHARI
REDDY

21-10-
2030

24
I

1.619

o

out of the above leases, the petitioner filed o.A. against quarry lease held by
Smt N.Jeevendra and Smt N. Kasi Annapurna mentioned at 5l.No.2 & 3 in the
above table as unofficial rcspondents and Department of Mines and Geology is 4*'
respondent and District collector, East Godavari is 3'd respondent. The ,t-utrtory
clearances obtained by the lease holders as here under.

5t.N
o
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Dt.23.O3.2022
w.e.f.11.04.2015 valid
upto 10.04.2025

Dt.23.O3.2022
w.e.f.11.04.2015 valid
upto 10.04.2025

5 Lease Period w.e.f
to

Part transfer
05.11.2007
'to.o4.2025

w.e.f
to

6 Mining Plan approved
by the Dy.Director of
Mines and Geology,
Kakinada

Lr.No. 926/U2O21. dt
23.O3.2022 valid upto
22.O3.2027

Lr.No.927/U2O21, dt
23.O3.2022 valid upto
22.03.2027

7 Environmental
Clearance issued by
sEIAA. AP

5EIAA/AP//ZM/MIN/7/
2021/3347. dt
26.01.2022 valid upto
25.O1.2033

SEIAA/APlVZM/MIN/7/
2021/3347, dt
26.01.2022 valid upto
25.07.2031

8 Consent for
Establishment issued
by APPCB

6600/APPCB/ZO-
vsP/KKD/CFE/2022,
dt.15.O2.2O22 valid
upto 14.02.2027 or
expiry of lease period
whichever is earlier

6598/APPCB/ZO-
vsP/KKD/CFE/2022.
dt.15.O2.2022 valid
upto 14.02.2029 or
expiry of lease period
whichever is earlier

9 Consent for Operation
issued by APPCB

6600/APPCB/ZO-
v5P/KKD/CFO/2022,
dt.16.O3.2O22 valid
upto 31.01.2023.

6s98/APPCB/ZO-
v5P/KKD/CFO /2022,
dt.16.O3.2022 valid
upto 31.01.2023.

Further, it is submitted that in obedience of the NGT orders in

O.A.No.40l2023, this office instructed the lease holders to stop quarrying

operations until further orders vide Notice No.9799/Q1/2O14, dt.12.05.2023 to

Smt N.Jeevendra and Notice No.9797/Q1/2O14, dt 12.05.2023 to smt N. Kasi

Annapurna who are respondent 7 & 8 and complied Hon'ble NGT orders.

Further, the alleged quarry leases for Road Metal and Boulders in 5y. No: 241

of Nagampalli Village, Seethanagaram Mandal, East Godavari District over an

extent of 0.785 Hects held by 5mt N.Jeevendra and over an extent of 1.214 Hects

held by Smt N.Kasi Annapurna were inspected by the Technical staff and Surveyor

of O/o District Mines & Geology, Rajamahendravaram along with Asst.

Environmental Engineer(AEE), APPCB, Kakinada on 16.05.2023 and assessed the

excavated quantity and submitted relevant reports. Further submit that at the time

of inspection, no workings going on in the leased areas. As per approved mining

plans,.it was stated that open cast mining method with controlled blasting is

required for excavation and can be done by rock breakers etc.,. The lease holders

have made an agreement with blasting license holder Sri M.Nagendra

Reddy(Licence No.E/HQ/AP/22/688(E51917) for conducting blasting operations in

their quarry leases, which are valid upto 10.04.2025.

Further, it is submitted that the Petitioner Sri Mulagada Thrivikrama Rao has

stated in O.A. No 40 of 2023 that he is having an extent of 2.54 acres in 5y.No.238-

lB of Nagampalli village, Seethanagaram Mandal, East Godavari District and

enclosed village map. On perusal of information, the inspected authorities have

Part tra nsfer
05.11.2007
10.04.2025
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identified the land and noticed that the area covered with Mango trees and situated

towards west direction at distance above 200 mti from the quarry lease held by

Smt N.Jeevendra and above 250 mts from the quarry lease held by 5mt N.Kasi

Annapurna. The above two leases were granted in R.s.No.24l of Nagampalli

Village, Seethanagaram Mandal, East Godavari District, the residential houses

located more than 1 Km distance. As per Mines safety Department and AppcB

norms 500 meters distance from residential locality is sufficient. whereas in o.A.3o4
of 2Q19 presoibed by the central pollution control Board (cpcB) that minimum

distant of 200 meters from inhabited sites to be maintained when blasting is

involved. The present case is more than 200 meters distance in between quarry face

and mango garden periphery of the petitioner land. There is no rejidential houses

within the vicinity of the quarry. Further, the allegation of petitioner is dust

pollution caused by illegal mining is not only effecting the farm and the village and

also Rajamahendravaram city is also far away from truth. The petitioner contended

that Nagampalli village is adjacent to Rajamahendravaram is far away from truth.

The actual distance is 35 Km from Rajamahendravaram via Korukonda.

The findings of the inspecting authorities as here under.

The lease holder Smt N.Jeevendra excavated quantity 4916 cum of Road

Metal within lease area and obtained dispatch permits for a quantity 4gl0.g2 cum.
The difference quantity is 165.18 cum (below 4o/o of permitted quantity).

overburden removed quantity arrived as about 3lo0 cum, which is utilized for
formation of ramp.

1. on observing the worked pit in quarry lease held by 5mt N.Kasi Annapurna, it
consists of red coloured soil intermixed with Boulders. The excavated quantity

arrived as 7520 cum within leased area and obtained dispatch permits for a

quantity 6404.22 cum of Road Metal. The lease holders smt N.Jeevendra and

Smt N.Kasi Annapurna developed ramp combindely and utilized the overburden

soil for formation of ramp.

2. Excavated quantity of Road Metal including over burden Goil) towards west

direction outside the quarry lease area held by 5mt N. Jeevendra is 41.020 cum,

which is not covered under payment of S.Fee. which is a violation under Rule

26(1) of APMMC Rules. For which action will be initiated as per ApMMC Rules,

1966.

Soon after, the above findings were made and reported to the Collector &

District Magistrate, East Godavari District vide Lr.No.l634lN GT/2023,
dt.19.O5.2023.

Further, District Mines & Geology officer, Rajamahendravaram has submitted

counter Affidavit in o.A.No.4o of 2023 along with Annexures to the Advocate.
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Standing Counsel for 6ovt. of AP, APPCB. TTD Supreme Court of lndia, Chennai

to file Counter Affidavit before the Hon'ble NGT, SZ, Chenna vide

Lr.No. I 6 34lN CrT /2023, dt.22.O5.2023.

l. Present ttatus of Quarry Lease pertains to Smt.lGsi Annapurna:

Based on the Joint lnspection report dt.15.05.2023, the District Mines &

Geology Officer, Rajamahendravaram has issued Notice vide Notice

No.9797/Q1/2O14, dt.25.O4.2O24 to Smt.N.Kasi Annapurna and requested to

explain the reasons as to why action should not be initiated against her as per Sub-

Rule (l) of Rule 34 of APMMC Rules, 1966 for excavated quantity of lll5.78 cum

of Road Metal including overburden outside the quarry lease area in 5y.No.24l of

Nagampalli Vg, Seethanagaram Mdl, East Codavari District without any lawful

authority ( Cop y e n c I o sed1.

Further, the District Mines & Geology Officer, Rajamahendravaram has issued

Demand Notice vide No.9797/Q1/2O14, dt.3O-O9-2O24 to leaseholder Smt.N.Kasi

Annapurna to pay total penalty amount of Rs.7,35,221/- (Copy enclosea) as

detailed below.

Further. this office vide 1r.No.9797/Q1/2O14, Dated:03-10-2025 has

requested the District Mines and Geology Officer, Kakinada to issue a necessary

certificate for Rs.7,35,221l- in favour of Smt.N.Kasi Annapurna for collection of

arrear amount under RR Act, 1864 and as per section 25 of M&M (D&R) Act,l957

so as to enable this office to take further necessary action in the matter.

This District Mines and Geology Officer, Kakinada vide Lr.No.926/Q1/2O21,

Dated:08-10-2025 has issued certificate (copy enclosed) for recovery Mineral

Revenue arrears amount of Rs. 7.35,221/- from Smt.N.Kasi Annapurna, Wo Surya

Prakash Rayudu, D.No.5-68, Danavaipeta, Chagallu Village and Mandal, East

Codavari District and recover the same under provisions of the Andhra Pradesh

Revenue Recovery Act,l864. The above due amount recoverable which is occurred

in district as per Section 25 of MM (R&D) Act,l957 and as per the power conferred

under Section 52 B of A.P. Revenue Recovery Act,l864 through 6.O.Ms.No.66,

Revenue Department (l.R) Section, D1.02.06.200S(Copy enclosed).

Minera

Total

qty

evade

din

cum

5eign

fee

(Rs.90

per cum

for RM)

in Rs.

Penalty

(05

times

NSF) in

Rs.

DMF

(3Oo/o

on

NsF)

in Rs.

MERI

T

(2o/o

on

N5F)

in Rs.

Consideratio

n amount

(one time of

NSF) in Rs.

Total in

Rs.

Road

Metal

1,1l6 1,OO,44

0

30,r 3

2

2009 100.440 7.35.22

1

5,O2,20

0
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This office vide Lr.No.979l/e1/2o14, Dated:23-10-2025 has addressed a

letter to The Tahsildar, Nagampalli Mandal to furnish the details of Movable and

lmmovable property of Smt.N.Kasi Annapurna, wo 5urya prakash Rayudu,

D.No.5-68, Danavaipeta, chagallu Village and Mandal, East Godavari District so as

to initiate further necessary action for recovery of Mineral Revenue Deus of Rs.

7,35,221/- and remit the same to the Govt. exchequer (Copy enctosee.

Meanwhile, Smt.N.Kasi Annapurna has filed an application for grant of 2nd

Renewal of quarry lease for Road Metal over an extent of 1.210 Ha in 5y.No.241,
Nagampalli Village, Seethanagaram Mandal, East Godavari District on 06-01-2025.

subsequently, the District Mines & Geology officer. Rajamahendravaram has

submitted proposals to the District Mines and Ceology officer, Kakinada for
rejection of 2nd Reneural quarry lease application filed by smt.N.lGsi Annapurna,

wo surya Prakash dt.06-ol-2025 for Road Metal over an extent of l.2lo Ha in
5y.No.241, Nagampalli Village, seethanagaram Mandal, East 6odavari District vide
T/o Lr.No.72lRQV2O25, Dated:25-o2-2o26.

2. Present status of Quarry Lease pertains to 5mt.N.Jeevendra:

Based on the Joint lnspection report dt.16.05.2023, the District Mines &
Geology officer, Rajamahendravaram has issued Notice vide Notice
No.9799/Q1/2014, dt.20.05.2023 to smt.N.Jeevendra and requested to exprain

the reasons as to why action should not be initiated against her as per sub-Rule (l)
of Rule 34 of APMMC Rules, 1966 for excavated quantity of 32916 cum of Road

Metal and 8204 of Earth (overburden considered as Earth) in the quarry lease area

5y.No.241 of Nagampalli Vg, Seethanagaram Mdl. East Godavari District without
any lawful authority (Copy enclosee.

The District

Demand Notice

& Geology Officer, Rajamahendravaram has issued

No.9799/Q1/2014. dt.27.06.2023 to leasehotder

Smt.N.Jeevendra to pay total penalty amount of Rs.4,09,34,619/- (copy enclosed)

Mines

vide

as detailed below.
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Miner

al

Penalty (10

times NSF)

in Rs.

DMF

(3Oo/o

on N5F)

in Rs.

MERI

T (2o/o

on

NsF)

in Rs.

Considerati

on amount

(one time of

NSF) in Rs.

Total

Road

Metal

32816 29,53,44

0

2,95,34.40

0

29,53,440 3.63,86,38

I

Earth 8204 3,69,180 35,91,800 1.10.75

4

7.384 3,9.180 45,48.298

Total 3,32,26,20

o

9,96,78

6

66,45

3

33,22,620 4,O9,34.67

9

Further, the District Mines and Ceology Officer has submitted a rePort vide

1r.No.9799lQ1/2O14, Dated:03-lO-2025 with a request to the District Mines and

Geology Officer, Kakinada to issue a necessary certificate for Rs' 4'09'34,679/-in

favour of Smt.N.Jeevendra for collection of arrear amount under RR Act, 1864 and

as per section 25 of M&M (D&R) Act,l957 so as to enable this office to take further

necessary action in the matter.

This District Mines and Geology Officer, Kakinada vide Lr.No.927/Q1/2O21,

Dated:08-10-2025 has issued certificate for recovery Mineral Revenue arrears

amount of Rs. 4,09,34,679l- (Rupees Four Crores Nine Lakhs Thrity Four Thousand

Six Hundred and Seventy Nine Only) from Smt.N.Jeevendra, Wo Veera Venkata

Satya 5ubba Rao, D.No.2-80, School Veedhi, Near (.alyana Mandapam,Nelaturu,

Chagallu Village and Mandal, East Godavari District and recover the same under

provisions of the Andhra Pradesh Revenue Recovery Act,l864. The above due

amount recoverable which is occurred in district as per Section 25 of MM (R&D)

Act.l957 and as per the power conferred under Section 52 B of A.P. Revenue

Recovery Act,l864 through G.O.Ms.No.66, Revenue Department (l.R) Section'

Dt.02.06.2005.

The District Mines and Ceology Officer has addressed a letter to the Tahsildar,

Seethanagaram vide Lr.No.927/Q1/2O21, Dated:23-10-2025 to furnish the details

of Movable and lmmovable property of 5mt.N.Jeevendra, Wo Veera Venkata

Satya Subba Rao, D.No.2-80, School Veedhi, Near Kalyana Mandapam,Nelaturu,

Chagallu Village and Mandal, East Godavari District so as to initiate further

Total

qtv

evade

din

cum

Seign fee

(Rs.9O

per cum

for RM

and

Rs.45

per cum

for

Earth)

in Rs.

8,86,03

2

59,06

9

33,22,62

0
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necessary action for recovery of Mineral Revenue Deus of Rs. 4,09,34,619/- and

remit the ,ame to the Govt. exchequer.

ln the Meanwhile, Smt.N.Jeevendra has filed an application for grant of 2"d

Renewal of quarry lease for Road Metal over an extent of 0.785 Ha in 5y.No.241,

Nagampalli Village, Seethanagaram Mandal, East Godavari District on 06-01-2025.

Subsequently, the District Mines and Geology Officer has submitted proposals

to the District Mines and Geology Officer, Kakinada for rejection of 2nd Renewal

quarry lease application filed by Smt.N.Jeevendra dt.O6-Ol-2O25 for Road Metal

over an extent of l.2lO Ha in 5y.No.241, Nagampalli Village, Seethanagaram

Mandal. East Codavari District vide T/o Lr.No.73/RQV2O25, Dated:25-O2-2O26.

I submit in the reference 4th cited, The Tahsildar Seethanagaram has submitted

his report as detailed below.

Sri Mulagada Trivikrama Rao has filed a OA No.40l2023 (52 ) before the

National Green Tribunal , Chennai stating that in 5y.No.24l and iome people

carrying out mining operations without having any permission. He further stated

before the tribunal that the mining operations were carried out to excavate the

heavy stones for road purpose and building purpose.

The Tahsildar, Seethanagaram has reported that the land in 5y.No.24l of

Nagampalli village of Seethanagaram was recorded in A -Register and its full extent

is1O5.42 cts and classified as GU and recorded as Mangala Vani.

The Tahsildar has reported that he inspected the land covered in the dispute

that is Sy.No.241 there are 3 quarries were carried out their operations and a quarry

which was recorded in the name of Nadendla Jithendra and Nadendla Kasi

Annapurna is not functioning since 18 months. A large hill portion is existing

adjacent to his land and no cultivation lands are existing. And the petitioner is also

having a Mango Garden within the distance of 60 meters in 5y.No.238llB (LPM

No.l064) measuring an extent of Ac.2.556O cts and another mango garden is

existing in dry land relating to the petitioner in 5y.No.218/38 (LPM No'1026)

measuring an extent of 3.0310 cts. The Tahsildar has reported that the 5y.No.24l

is a Hillary area and its extent is Ac.1o5.42 cts and previously the mining department

has issued permission to the quarry operators to carryout quarry operations'

The Tahsildar has reported that he has not found any loss to the mango garden

of the petitioner due to quarry operations. At preient the mango garden of the

petitioner is in a good condition and having Mango ripes. He has reported that he

photographed the entire disputed land through note came camera and enclosed the

Photographs with his report. And he reported that at present the petitioner is in

possession and enjoyment of the said land.

I submit that, in view of the letter addressed by the District Mines and Geology

Officer, Rajamahendravaram, requestinS the Advocate and Standing Counsel for
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the Government of Andhra Pradesh to apprise the above facts before the Hon'ble

National Green Tribunal (NCT), Chennai, and in view of the report submitted by

the Tahsildar, Seethanagaram, I am of the opinion that the above facts may be

brought to the notice of the Hon'ble National Green Tribunal, Chennai.

Further, the Advocate and Standing Counsel for the Government of Andhra

Pradesh may be requested to place the above facts before the Hon'ble NGT,

Chennai, and to defend the case in the interest of justice to the Government.

I am enclosing herewith the copies of the reports submitted by the District

Mines and Geology Officer, Rajamahendravaram, and the Tahsildar,

Seethanagaram, along with the enquiry records, for taking further necessary action

in the matter.

Encl.as above Yours fait ly

Revenue ivisi I officer

Rajama hend ravara m.

*
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